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Page 11, transfer line 9 above line 6.

Page 13, omit line 12 from bottom and fransfer line 11 from bottom «ftér line 38 frow
top. ~ ’

Page 17, omit line-6 from bettom.

Page 19, insert “Reserve Bank of India (Second Amendment) Bill. 3092, 3095-96, 3099,
3104 above line 20 from bottom.

Page 27, insert ‘Publicity by certain newspapers of the recommendations of the Select

Committee on —— before the presentation ofe the report. 1538-39."° over line 2
from bottom.

Page 29, omit exlstmg line-9 and in existing line 25 jfor “BISCUIT(S)—" read
“BIRD(S) .

Page 36, omit hnes 7 and 8. .
Page 42 after line 16, insery “CIVIL -SUPPLIES—".

Page 43, for line 2 under “COACH(ES)—'", read “Air conditioned —— on JGLP.
B.B. & C.I., M. & S.M. Railways. 2905-06."". :

Page 46, above line 4 fromn bottom, insert ‘Terms of- reference of Armed Forces
Nationalisation Committee. 2940.”.

Page 51, under “COTTON—"", in line 3, for ““907-07" read *‘906-07°".
Page 58, above line 12 from bottom, insert ““Capital Outlay on Civil Aviation. 1956." .

Page @0, for existing line 5, read *Functions of the Commodities Prices Board and
. matters connected therethh 1626-42 »

Page 62, undei “DEMONETIZATION—", jor “2309" read “2390°.

Page 65, last line, for the illegible figure read ‘3140,

Page 78, under “FORCES—" after line 3, insert ‘‘See also ‘Avmy(ies)

Page 80, in line 3, for ““Allied”’ read ‘‘Armed".

Page 84.—(i) omit line 2;
(ii) above line 32 from bottom ¢nsert ‘‘Consideration of Clauses. 510, 528,

945, ; and :

(iii) omit line 30 from bottom.

Page 86, under “GOVERNMENT SERVANTS—" after line 4. insert ;‘.S'ee also
‘Employee(s)’ *’, and omi/ line 6 from bottom.

Page 100, under “HOUSING—" in line 2, after ‘‘re-housing'’ insert ‘‘scheme’’.
Page 103, in line 9, for ‘1958-69"' read ‘‘1968-69.

Page 107, for line 28 from bottom, read “INDUSTRIAL DISPUTES BILL—"; and
omit hne 24 from bottom.

Page 110, above iine 11 from bottom, insert ‘‘Motion re—"
Page 122, at the end of last line, read “‘Simla, 3068-68."".
Page 123, omit line 3 from top. .
Psge 127, under “LANGUAGE—" after line 3, jnsert ‘‘order in addressing the Houze
in & vernacular and ruling by Mr. President :hat an Honour-".
Page 134, omit line 5 from bottom and in last line, for “890-92” read ‘900-92°°,
Page 138,—(i) under :gAli;JEACTURE—" ir. lines 13 and 14 /or "dry-stuﬁs" rear
L]
(n) inder “MANU SUBEDAR, MR.—" omit line 4, and in lme 5, insert
“27153.69" before existing page numbers.
'Page 140, in lme 35 from bottom, for ‘‘drystuffs’’ read ‘‘dyestuffs”.

Page 144, under "MATTHAI, THE HONOURA:}T.E DR. JOHN—"" after lijne 3, insert
" 7 “Consuruction of new lines. 1050.".
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Pago 149, under “MOMBASA—"" jor the 1lleglble figure read “96".
Page 153, uader “\lUTINY—" after existing figures read ‘‘763-64.".

Page 154, for existing line 10 from bottom read “Reeom;nendatlons of the, Aried
Forces Natlonahsa'oxon Committee. 1758."" and omit line 8 from bottom.

Page 156, under “NAVY ROYAL INDIAN—" in line 7, for ‘‘the Commities’ read
‘“the report of the Committee"”.

Page 161, below last line, insert ‘‘See also ‘Factory(ies) ’

Page 162, for existing line 16, read ‘OUDH A\D ’lIRHDT RAILWAY—"" and omit
lines 1 and 2 at top of the page. ¢

Page 169 under *‘PIPERADIH COLLIFRY—"" jor ‘3389 read ‘‘3388".
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PLOYEE(S)—". - ’ )

Page 173, under “PRESS(ES;—"" omit line 1. .
Page 180, for line 7 from bottom, read ‘Increase of —— fares below Re. 1. 1228.20.".
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‘Page 191, in line 18, for ‘2920" read’ 2926,

Page 199, omit last line.

Page 204, omit line 3 from bottom.

Page 205, for existing linc 3 from bottom, reud ‘strike, 18-20.”,
Page 206, at the end of last line, insert “Provinces. 169-70.”.

Page 214, for existing line 18 from bottom read “SKELTON—".
Page 220, at the end of line 9 from bottom, insert <1313-14".
Page 223, in line 21 from hottcm, for “‘strikes as'’ read ‘‘strikers at'’.
Page 224, under “SUGAR—" insert ‘‘Question re—'' as first line.
Page 226, under “SUNHEMP—"" for *“1608. 07’ read ‘1606-07".
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LEGISLATIVE ASSEMBLY
Monday, 24th March, 1947

The Assembly met in the Assembly Chamber of the Council House at
Twelve Noon, Mr. President (The Honourable Mr. G. V. Mavalankar) in the
Chair.

.

STARRED QUESTIONS AND ANSWERS
(@) ORAL ANSWERS

® THROWING OPEN OF THE COTTON EXPORT TRADE TO ALL EXPORTERS ,

11122, *Maharajkumar Dr. Sir Vijaya Ananda: Will the Honourable the
Commerce Member be pleased to state if the Government of India propose to,
consider the advisability of throwing open the cotton export trade to all exporters
instead of.restricting the quotas to ‘established shippers’ and to fixed destins-
tions?

The Honourable Mr. I. I. Chundrigar: In view of the internal demand for
cottc1 by the textile mills in the country, the Governmént regret that they
are unable to remove all restrictions on the export of raw cotton.

If the quantity allowed for export is to be limited, it is necessary to lay
down ruleg under which the exports are to be allowed. ¥urther, these rules
bave to be framed so as to restrict the discretionary powers of the ‘officers to
the minimum. Under the existing regulations. quotas are not rgstricted to
established shippers only, but all exporters of cotton since April 1936 are
eligible for the grant of a quota. 75 per cent. of the quota is allowed to be
experted by ‘established’ shippers, that is, those who shipped cotton during
April 1936—March 1939 and 25 per cent. by ‘non-established’ shippers, i:s.,
thos2 who shipped cotton during the three vears ending 26th November 1948,
The quotas remaining unclaimed on account of those ‘established’ shippers who
are no longer in business, are to be distributed equitably between the ‘estab-
lished’ and ‘non-established’ shippers and also to shippers who have exported
cotton during the intervening period. i.e., 1st April 1939 to 2ith November
1943. Quotas are granted to all shippers on the basis of their exports during
their respective basic periods.

Governmeut has already decided to abolish the svstem of destinational
allocativns.

JONFERENCE REGARDING THE DDAMODAR VALLEY SCHEME

1123. *Mr. Manu Subedar: (a) Will the Secretary of the Works, Mines and
Power Dep.artment please state the final outcome of the conference, which was
beld in connection with the Damodar Valley Scheme?

(b) What is the total estimated cost and how is it proposed to be met, or
divided among the Government of India and the Bihar and Bengal Provincial
Governments ? -

(¢) How much expenditfire has the Centre so far incurred and how much is
it proposed to incur in the year 1947-48?
~(d) Who ,are the officials directly concerned with the Damodar Valley
Project and what are their qualifications and remuneration?

Mr. B. K. @Gokhale: (a) A reference is solicited to replies to part (a) of
questioi; No. 176 and to parts (a) and (b) of question No. 399 by the Honour,
able Member. Babu Ram Narayan Singh.

N Y
+ Answer to this question latd on the table, the questioner being absent.

( 2333 )
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(b) The total cost of the project is estimated at Rs. 55 crores. The alloca-
ticn as between the Centre, Bengal and Bihar has not been finally settled and
;&327 be considered at the next Conférence proposed to be held on 26th Aprif

(c) About Rs. 8} lakhs have already been spent on surveys and investiga-
tions. The expenditure during the year 1947-48 will depend on the outcome
of the Conference proposed to be held on the 26th April 1947.

- (d) A list furnishing the necessary information is laid on the table of the
ouse. .

List showing the names, qualifications and remuneration of officers directly concernedswith

the Damodar Valley Project

" B. No. Name of Officer i Qualifications Remuneration
Y Rs. a. p.
1. Civil and Hydraulics Section
1 |Mr. W. L. Voorduin, Hydro-Electric | Full Member, American [ 4,315 0 0 p.m-
Member, C.T.P.B, Society of Civil Engineer-|
ing Principal Plinning
Officer, T. V. A. and !
) C. E.
2 |Mr. R. J. Mattson, Project Officer, | B.E. (Stockiolm), M.E.I.| 3,000 0 0 p.m.
Grade “ A, (Cannda), M.E.I. (Swe- i
den).
3 |Mr. D. C. Baxter, Project Officer,| B.E. (Civil), B.Sc. Eng.| 1,763 0 0 p.m.
Gr:.de ‘B’. (Lond.), M.L.E. (India),
A.M.I.C.E. (London).
4 |Mr. K, M. Chinnappa (Project Officer) . | B.E., A M.L.E. (India) 999 0 0 p.m.
5 |Mr. N. M. Chakravarty (do.) B.E. (Civil) 470 0 0 p.m.
6 |Mr. K. Chakravartti (do.) B.E. (Civil) 470 0 O p.m.
7 |Mr. H. Ramaswamy (do.) ‘| B.8c.,, B.E. 470 0 O p.m.
I1. Electrical Section
8 |Mr. H. M. Muthews, Cha.i.rn‘:\an, C.T.P.B.| D.F.H, M.I.LE.E. .14,750 0 0 p.m.
9 | Mr. R. M. Legate, Project Officer, Grade | M.Sc.E.E,, M.AIE.E.,, (3,000 0 0 p.m.
A, Prof. Eng. (Ontario).
10 {Mr. J. N. Goswami, Project Officer,| Diploma in Mech, & Eleo- | 1,263 0 0 pan.
Grade ‘B, trical Engineering (Sib-
pur), Associate in Mech.
eering B.E.
College). ¢
11 | Mr. A, K. Bhaumik, Project Officer B.8c. (Cal.), B.Sc. Eng.|1,13¢ 0 0 p.m,
(Lond.), A.M.I.E.E,
12 | Mr. R. P, Patel do. B.E. (Civil), B.Sc. (Elec.),| 884 8 0 p.m.
(Lond.), A.C.G.I.
13 | Mr. N. J. Balsni do. B.Sc. (Eng), AMILE.,| 884 8 0 p.m.
(India). ’ P
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8. No. Ne;me of Officer Qusliﬁcations Remuneration
* Rs. a. p.

14 | Mr, 8. C. Varshneys, Project Officer . |L.M.E. (Homs.), B.Sc.| 88¢ 8 0 p.m.

. (Hone.) (Eng.), AM.IL

E.E. (Lond.), AM.LE.

(India).

15 | Mr. H. R. Varms do. . |AMIEE. (London) .| 768 0 0 pamy
16 | Mr. M. K. Gopaliengar do. . | B.8c., (Hons.), Diploma| 7568 0 0 p.m.
: in Electrical Technology| °

of the Indian Institute

. of Beience (Bangalore).

II1. Irrigation Section

17 | R. B. A. N. Khosla . . | Indian Service of Engi-|38,750 0 0 p.m.
neers, Formerly Caief
Engineer ' (Irrigation),
Punjab

18 | Mr. Man Singh, Direotor, CWINC . | Indisn Service of En-|2,400 0 0 p.m.
gineers, Superintending :

Engineer, Bengsl. .
19 | Mr. M. B. R.ngaswamy, Assistant | B. E. Madras Service of | 1,064 0 0 p.m
Director, CWI1NC. Engineers.

Mr. Manu Subedar: Will the Honourable Secretary kindly inform the
House whether this is a productive scheme or a protective one? If it is a
protective one, what is the nature of the return which is expected on this
enterprise and the outlay of 55 crores?

Mr, B. K. Gokhale: The total of 55 crores refers to three main aspectg of
this project—flood control, irrigation and electricity. Now, there are a num-
ber of different ways in which the cost of the project could be allocated to
these three main items; but the one which is generally followed ir most of *
thasz schemes in America is to find out what is the separate cost for each
purpose and also what would be the cost for that particular purpose if the
scheme was only meant for that particular purpose and then to apportion how
the total cost should be allccated as between these three. - In that manner,
it has been ascertained—this is purely a rough calculation—that about Rs. 14
erores may be allocated to flood control, Rs. 13 crores to irrigation and the
balsnce, roughly 28 crores to electricity. The estimates show that the elec-
tric part of the scheme will be self-financing, that is, 28 crores. The irriga- _
tion part of it will be more or less self-financing, depending, of course, on
wha we charge for irrigation. The flood control part of it will be entirely
proteciive There will be hardly any income accruing from flood control ex-

cept indirectly by way of protection of crops, prevention of famines and so
on, .

Mr, Manu Subedar: Will the Honourable Secretary, give this" House an

estimate of the amount of power which is expected to be generated with the
outlay of 28 crores?

Mr. B. K. Gokhale: With the help of thermal units, the power is estimated

a5 300,000 kilowatts. Out of this, about half will be hydro-electric and half
will be thermal, ° -
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Dr. Zia Uddin Ahmad: Has the Honourable Secretary worked out the -de-
tailed schemes of this expenditure of 55 crores? Will he lay on the table
of the House or circulate aming the Members the whole scheme giving defi-
nitely (ke amount of yield from that particular scheme? I would also like
to know whether the expenditure under the irrigation and power and other

things will be reserved for cotton only or wiil it also be utilised for other agri-
cultural products? '

Mr. B. K. Gokhale: The preliminary memorandum was published in 1945
and 1 believe copies of it were laid on the table of the House. ‘As regards
the other details, they are still more or less in the drafting stage. They have
not yet been finalised; but we hope that they will be finalised on the 26th

of this month. 1 was not able to follow the last portion of the Honourable
¢ Member's question. ‘

. Dr Zia Uddin Ahmad: Will other agricultural products be also benefited
by this scheme besides cotton? .

Mr. B. K. @okhale: Certainly. Irrigation will benefit all the crops and not
any particular crop. ’

Sef-h Govind Das: What would be the acreage of land which is expected to
be irrigated by this scheme?

' Mr. B. K. Gokhale: About 800,000 acres. f

_Sri V..0. Vellingiri Gounder: Considering the amount of money that is
going to be spent on the development of electricity in this area, may I ask

whether there will be sufficient scope for the consumption of that eleetricity
in that area?

_Mr. B. K. Gokhale: The demand in that particular area ig so vast that
this 300,000 kilowatts will be a mere fleabite.

Mr, N. M, Joshi: In view of the fact that this scheme is likely to cost
85 crores, will the Government of India take steps to place the whole scheme
and secure the approval of the Legislature for that scheme before it is
iaunched ?

Mr. B. K. Gokhale: As soon as this Conference on the 26th of April is
over, Government expect that there will be a cut-and-dried scheme which camn
be placed before the Legislature and at that stage it is contemplated that a
Bill to constitute a Damodar Valley Corporation will be placed before this
House and the T.egis'ature will be asked to pass that into an Act. At that
stage, of course, full details will be placed before the House. ¢ .

Mr, K. 0. Neogy: While this ambitious project is being actively considered
by the Government in all its aspects, have Government done anything so far
to solve the difficult problem of finding the necessary technical staff in India?

Mr. B. K. Gokhale: Every effort is being made to find the technical staff,
but the shortage of trained personnel is well-known to this House and it is
not an easy problem to solve in a verv short time. But every cffort is being
made to send out our men to foreign countrieg for training. Possibly. to start
with, we.may have to get some men from abroad, but there is no rough and
readv or easy solution of this problem.

Mr. K. O. Neogy: May I know whether Government have any definite

scheme under consideration for the purpose of recruiting the necessary staff
either in this country or from abroad?
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Mr. B. K. Gokhale: So far as this scheme is concerncd, we do not yet
know what will be the agency for designing and construction of these dams.
That is a matter which will be discussed with the provinces on 26th April.
The Damodar Valley Corporation will then be sect up. The present ides is
that it ir for this Corporation to decide how the scheme will be proceeded
with. The Government at present have certainly not got the staff to imple-
mens this scheme. It is a question of finding out that staff. Whether the
Damodar Valley Corporation will find men from abroad or will get men here,

thag is more than I oan say. It is a question of making an effort and I
hop: we shall succeed. o

Dr. Zia Uddin Ahmad: How much money has sdready been spent on this
scheme before any sanction has been obtained? ¢

Mr. B K. Gokhale: About 8} lakhs.

Dr. Zia Uddin Ahmad: I understand the Damodar Valley scheme will be
worked out in Bihar for irrigation purpcses. How will it help the growth
of cotton or any cotton research in that particular area?

e Mr. B. K. Gokhale: T do not know that it i meant to help cotton. It is
meant to help all crops. I do not know whether cotton will be included.
That depends upon the Agricultural department of the Province.®

~
SancTioNED HyYDRO-FLECTRIC SCHEMES SINCE THE BEGINNING OF WAR

1124. *Mr. Manu Subedar: (a) Will the Secretary of the Works, Mines and
Power Department please state how many hydro-electric schemes have been

sanctioned in British India and the Indian States since the beginning of the
war?

(b) What is the total estimated outlay on such schemes?

(c) What is the total estimated.- cost of equipment to be imported from °
abroad ?

(d) How much of this equipment has been on order and how much has
already arrived?

o (e) Which of these schemes are expected to be completed and to function
during the next three years?

Mr. B. K. Gokhale: (a) Fifteen hydro-electric schemes have been sanc-
tioned since the beginning of the war. In addition, the extension of five
existing schemes has also been sanctionéd. A list of the names of the schemes
is laid on the table of the House.

(b) The t.otal estimated outlay on the sanctioned schemes would be approxi-
mately Rs. 7825 crores.

(c) About Rs. 19-51 crores.

(d) About 51 per cent. of the equipment is now cn order and 9 per cent.
has already arrived. ’

(e) All the schemgs excepting the Machkund, Bhandardara, Rohri Canal,
Pykara, Poringglkuthu, Radhanagari, Dochi and Gondal Schemes are expected
to be completed during the next three years,
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Cost of

. 3 Cost of .
8cheme sanotioned g?ti?; e.qt;pgent ph;:se:n Eqn;nrfvl:t;n ¢
imported
(lakhs) (lakhs) (lakhs) (lakhs)
.
PART A
New SomxM=zs
Madras
Y. Machkund Project* . . 752 00 9300 40°00
2. Moyar Bcheme . . . 268-00 6000 60 00
Punjad
3. Rasul So‘eme . . . 68905 274.16 274°16 i
4. Nangal Project . .| 1744-00 626500 ‘
United Provinces
5. S8arda Scheme . . . . 925°00 100 00 100- 00
6. Mohemmadpur Scheme . . 55-00 4100 41 00
Bombay
7. Bhandard a  Hydro-electric* 39900
2. "o Canal Hydro-Electric | 165°00
Scheme.
INDIAN STATES
Hyderabad
9. Nizamsagar Scheme . . . 85-91 55°56 5666
Kolhapur
10. Radhanagri Scheme* . 16100 30°00 30°00 .
Mysore
11. Jog Scheme (First Stage) . 56550 140 00 140-00 110-00
Cochin . .
12. Poringalkuthu Scheme* . . 100-00 25°00 5-00
_ Gondal : .
13. Gondal Bcheme* 50 00 10-00
Manipur .
14. Manipur S8cheme 3:50 2-Q0 2-00
Patiala
15. Dochi Hydro-Electric* Project - 500 00 8000

Qe
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. Capital eqcut;;t:;)eit p‘l::;: O:n Equigm:&nt
Bcheme sanctioned Outlay to be order arriv
. imported
(lakhs) (lakhs) (lakhs) (lakhs) s
PART B
Ex.'rm:sxons To EXIsTING ScHEME C
Madras
1. Papanasam . . 39°40 10:00 10.00: e
2. Pykra* . . ) 413 79 63-00 7-00
Punjab ,
3. Jogindernagsr - . 99-52 42-80 e
) INDIAN STATES
. Mysore
4. Jog §cheme (Second Stage) . . 500°00 20000 134-00
Travancore
5. Pallivasal Scheme (Second Stage) . 310:00 100 00 100-00 65°00
Total (in lakhs of rupees) . 7825 67 195152 orog?.;?% Ol:g : (9)2,{,

Nore.—All the Bcheme except those marked thus * are expected to be completed
during the next three years.

Mr. Manu Subedar: May I know whether Government have taken care,
and if so, in what manner to see that the prices for capital goods in connec-
tion with these schemes are not inflated and that they are not very high and
to give us, if not now, perhaps later in the session some idea of the increass
over pre-war prices which have been borne by these orders?

Mr. B. K. Gokhale: All these are provincial or State schemes. None of
the orders, have been placed by the Government of India; orders have been
Placed by the provinces or the States concerned. The Electricity Commis-
sioner with the Government of India is generally asked for his advice—which
may or mayv not be accepted. I have mnot got the information which my

Honourable friend desires. I will try to get the same and supply it to the
Honourable Member laterson.

Mr, Manu Subedar: Considering the verv heavy outlav of 78 crores out of
which 19 crpres are to be spemt in importing equipments from abroad, may
We not have some little report on this subject indicating the prices paid or
may be paid by the Provinces and the States—that is also Indian money—
and may we not have a statement given to us indicasing the prices paid and
their corresponding prewar price so that we may knew what is the excess of
Indian money spent on these huge orders?

Mr. B. K. Gokhale: As T said, T will try to collect this information.
Prof. N, @. Ranga: Is the Machkund project included in this?
Mr. B. K.eGokhale: Yes, Sir.

[ ]

-
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_Prof. N. @. Ranga: Will the Government convene a conference of pro-
vincial gevernments and States which are interested in these schemes and help
them to pool all their orders and place the orders between these different

countries so that they can get the best possible material through the good offices
of thr Government of India?

Mr. B. K. @okhale: The point will be considered. The good offices of the
Covernment of India are already at the disposal of the States «and the
provinces.

Seth Govind Das: Are there any more hydro-electric schemes under cen-
templation ?

« Mr. B, K, Gokhale: My Honourable friend may . please await my answer

to Question No. 1128 coming later on?
« Mr, Tamizuddin Khan: Do the Government of India bear any

share of
the expenses of these schemes? '

Mr. B. K. Gokhale: So far as the sanctioned schenies are concerned, I
telieve that the Government of India do not bear any share of the expendi-
ture. But n connection with the Damcdar Valley Project and some of the-
bigger schemes which are under consideration, there igs a propossl that the
Government of India should bear some part of the capital expenditure.

Mr. Tamizuddin Khan: S¢ far as these schimes are concerned, are these
included in the post war electrical developinent schemes for which the Gov
ernment of India will bear certain share of expenditure?

Mr. B. K. Gokhale: The Government of India are not bearing any yporfion
of the capital expenditure. It is quite possible that individual provinces may
come up to Goverument of India for loans to bear the cost ¢f these schemes
and to that extent thev would be certainly part of the post war development
schemes. The Government of India will be giving loans in accordance with
the termyg which they have laid down for post war developments.

Seth Govind Das: Are Government of India going to bear any portion of

expenditure over the Rewa scheme about which I raised a question on the
other day?

Mr. B. K, Gokhale: It is still in process of consideration and nothing has
The information of
the Government of India is that the U.P. Government are going to bear the
entire expenditure, possibly coming to the Centre only for loans.

Prof. N. G. Ranga: Has the dispute about Machkund project been settled
and if so. how? Are funds to be placed by the Government of India at the
disposal of the provincial governments to be treated as advances or subsidies?

Mr. B. K. Gokhale: The Machkund project is no longer in dispute.
Fina! sgreement was reached between Madras and Orissa and there is no
further dispute as far as I am aware. About the money to be paid by the
Government of India, whether it is a loan or subsidv, I do not think it is
a subsidy, but monev mayx be advanced as a loan on the usual terms governing
guch advances from the Centre to the provinces. As I said at the beginning
in ccnnection with the Damodar vallev project, there is a proposal that there
ghould be a subsidv in addition to a loan; but that matter has not been finalis-
ed and when it is finalised, it will come up before this House for sanction.

Sri V. C. Vellingiri Gounder: Since all these big schemeg originate from

the provinciai governments. in what wav does the Central Government come
into the picture for consideration of these matters?

Mr. President: As the Honourable Member replied,* the S}overnment of
India are giving advice, .
[ 4
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SANcTION OF PROVINCIAL AND CENTRAL (GOVERNMENTS FOR IRR1GATION PROJECTS

1125. *Mr. Manu Subedar: (a) Will the Secretary of the Works, Mines and.
Power Department please state in which cases irrigation projects are entirely
Provincial and in which cases the Central Government’s sanction has to be
taken?

(b) How many such schemes have come up for sanction and from whick
Provinoces ?

.Ind(c) \N;hat it; the po;ition when any irrigation scheme affects partly British.
ia and partly an Indian State?

. (d) How many such schemes have been referred to the Government, of
India for their approval and which are thev?

Mr. B. K. Gokhale: (a) The subject of water, that is to say, water supplies,
irrigation and canals, drainage and embankments, water storage and water
power forms items 19 of the Provincial l.egislative List under the Govern-
ment of India Act. But where provinces require financial assistance from
the Centre, eitlier in the shape of loan or grant, as also where mcre than one
province is concerned, a reference is generally made to the Government of
India who scrutéhise the schemes and give financial assistance if thev are-
satisfied that the schemes are financially and technically sound. The sanction
of the Government of India is also rcquired in respect of ‘‘Grow More Food-

¢ Projects” to which the Centre gives financial assistance.

(b) A list of ““Grow More Food Schemes’ which bave come yp for sanction:
from various provinces during the last four years is placed on the table.

(c) This is a matter for megctiations between the provinces and states
cencerned. The Government of India and the Crown Representative are also:
consulted where necessary.

(d) No such schemes have been specifically referred to the Government:
of India for their approval in recent vears, but questions of water rights and
submersion of land have been referred to the Government of India and the
Crown Representative e.g., Tungabhadra Project concerning Madras,
‘Hyderabad and Mysore and Bhukra dam project concerning Punjab, Sind and.
Bilaspur State and so on.

Statement showing number of Irrigation Sch.emer 8/ netioned by the Goverament of India®
in pursunnce of the ¢ Grow Mcre Food ’ comp-ign.

8. No. N me of No. of sckemes sanctioned in . Total *
Province 1943-44 1944-46 l 1945-46 19146-47
—o— ——f e ———— — —_— —— —_— —_———
. 1| M:dr. s . — } »32 1 8 41
2 | Bombay . — 2 7 — 9
3, | Bengal . 17 13 19 126 176
4 | U.P. . ’ 1 2 1 1 5.
5 | Bihar 3 1 1 1
L]
6 | C.P.&Berr 2 1 3 3 g
7 | Arsam . 1 1 1 1 4.
8| N.W.F.P. . 1 13 10 7 31
9 | Orisso, . t - 3 8 8 19
10 | Punj..b . — ) 1 —_ ° 1 2
——— A d
° Gr.nd Total . 301
[ ] . Y
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Mr. Manu Subedar: The Government of India are maintaining a very
elsborate service for advising proviacial governments on the matter of irm-
gation. Would the Honourable Secretary te!l us the nature of the work done

by the Central Irrigation and Water Board and the nature of the advice which
it offers to the provincial governmentg before these projects are finally taken -

up by the provincial governments?

Mr. B. K. Gokhale: The Board was started only a very short time ago-and
there have been great difficulties in recruitment of staff. But with whatever
staff is available every effort is made to scrutinise all schemes which come
up and advise provinces whether they are technically sound and financially
likely to be remunerative. The nature of the advice depends on the exami-
nation of each particular scheme and how it strikes the expert. It is very

difficult for me to say what advice is given; it all depends on the merits of
eacn icdividual scheme.

~

Mr. Manu Subedar: Is it a fact that Indian State Governments" also

-approach the Government of India for advice because they have not the
highly skilled personnel which the Government of India have? And is it a

fact that advice is also given to the Indian States with regard to their own
smaller irrigation schemes? >

Mr. B. K. Gokhale: Yes, Sir; advice is available both to provinces and
States. :

-COST OF CONVERTING THE LIBRARY HALL oF THE INDIAN LEGISLATURE INTO CONS-
TITUENT ASSEMBLY HALL

1126. *Mr. Ahmed E. H. Jafter: Will the Honourable the Leader of the
House be pleased to state:

(a) the amount spent by Government in converting the Library Hall of the
Indian Legislature into the Constituent Assembly Hall along with the cost of
furniture, electric fittings and other fixtures:

(b) the amount spent on the first session of the Constituent Assembly;

(c¢) the amount paid as allowances to the Members of the Constituent
Assembly for the whole period of the First Session;

(d) the monthly expenditure incurred for the Secretariat of the Constituen§
Assembly by way of salaries of the entire staff;

(e) the salary fixed for the President of the Constituent Assembly; and

(f) whether this salary is fixed after taking into account his salary which he
-already draws by virtue ot his appointment as Member of the Interim Govern-
ment? “

The Honourable Pandit Jawaharlal Nehru: (a) The expenditure incurred by
Government in making necessary alterationg to the Library Hall of the Indian
Legislature, and providing furniture and other fittings, is as follows:—

Cost of building portion—Rs. 26,595.

Cost of electric fittings—Rs. 1,75,865.

‘Cost of furniture and other fittings—Rs. 2,02,100.

‘Total—Rs. 4,04,560. ’

(b) (c) and (d). I invite the Honourable Member’s attention to the reply
given by me on the 22nd February to the Honourable Sardar Mangal Singh’s
Questioa No. 502. The Auditor-General who audits the accounts of the
Constituent Assembly will in due course arrange fcr the insertion of a suitable
Tote ir the appropriation accounts giving details of the ‘amounts spent by the
Constituent Assembly.

(¢) and (f). The President of the Constituent Assembly gets no salary in
respect of that office. ¢

“
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Mr. Ahmed E. H. Jafter: May I know if these works were carried ouf
departmentally ? .

The Honourable Pandit Jawaharlal Nehru: I do not know.

Mr. Sasanka Sekhar Sanyal: In view of the fact that the Library now -
occupies only the outer circle of the main hall, is it not possible to keep it

undisturbed even when the Constituent Assembly is in session because that
AssemBly does not use it?

The Honourable Pandit Jawaharlal Nehru: T do not know what the Honour-
*able Member meang by ‘‘keeping it undisturbed'. It is there and it is totally
undisturbed unless some member goes there and takes out a book and distwrbs
it.

Mr, Sasanka Sekhar Sanyal: Is the Honourzble Member aware that when
the Ccnstituent Assembly is in session the Library which is now housed in the
outer circle has to remove its books and furniture to some other place and
when the session is over they have to be taken back?

The Honourable Pandit Jawaharlal Nehru: I do not exactly know what

hapyens, but we shall certainly try to meet the convenience of members who
want to refer to the Library..

Mr. Sasanka Sekhar Sanyal: Sir, is the Honourable Member aware that
while. the Constituent Assembly was in session some members wanted gome
books from the Library and they were told that some books and furniture had
beea removed to other places and they were not properly docketed amnd sorted
out and kept in proper places, and that it would take some time to bring the
books out?

Mr, President: I am afraid the Honourable Member is not aware of the
facts. The question of the Library came to me and I stated that while the
Constituent Assembly is in session the lobby of this Assembly may be made
use of; the Librarian may sit here and if any member wants a book and wishes
to read it quietly he can cit here instead of going to the Library while the
Constituent Assembly is in session.

Mr. Sasanka Sekar Sanyal: Since the ILibrary is now housed in the outer
circle which is not used by the Constituent Assembly at all, is it not possible.
to keep it there without shifting the books and furniture while the Constituent
Assembly is in session?

Mr. President: Except perhaps a small number of reference books, there
has been no shifting.

Mr? Sasanka Sekhar Sanyal: Even these things create confusion.
Mr. President: The Honourable Member's information is not correct.
FINANCIAL ASSISTANCE TO [NDIANS 18 (FERMAXNY

1127. *Mr. Ahmed E. H. Jafter: (a) Will the Honourable Member for
External Affairs please state what financial and other assistance has been given
during the year 1946 to Indians in Germany?

(b) What is the extent of the support and relief given to Indians in Germany
by the Indian Military Mission in Berlin since the cessation of hostilities?

The Homourable Pandit Jawaharlal Nehru: (a) Financial assistance has been
given to any Indian nationals who applied to the Indian Military Mission for
it in cash and by payment of hospital bills. No application from any Indian
for financial assistance has been refused by the Mission. Advances have also
been given on behalf of the Government of India by the TIndian Military
Migsion and by the High Commissioner for India in London to cover the cost
of repatriatjonh by. sea or air as the case might be, and incidental expenses
on the jcurney. . '
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(b) For a full statement of the general support and relief given by the
Indian Military Mission in Berlin to Indians in Germany I would invite the
Honourable Member's attention to the Press Note issued recently of which
a copyv was laid on the table of the House in connection with Question No.
718 by Mr. G. B. Dani, which I answered on the 4th March 1947.

ExTEXxSION OF Hypro-ELECTRIC POWER 1IN INDIA N

1128. *Mr, Ahmed E. H. Jaffer: (a) Will the Secretarv of the Works,
Mines and Power Department be pleased to lav on the table of the House a
staterent on the proposals, to extend the Hydre-Electric Power in the country?

¢b: Have Government considered the question of cost of these new Schemes?

(c¢) What will be the saving in coal by use of Hydro-Electric power for light-
ing-purposes ?

(d) Do Government propose to extend the use of electric power so as to
enable the villages of India to have the benefit of cheap electricity?

(e) Have Government received any comprehensive scheme for the whole
country with one universal class of machinery, which will produce one universal
class of current and which will provide also the towns and villages with electric
power lighting?

(f) If so, do Government propose to place it on the table of the House?

Mr, B. K.  Gokhale: (a) I would refer the Honourable Member to the state-
ment placed on the table of the House to-day in reply to part (a) of Mr. Manu
Subedar’s Starred Question No. 1124. In addition to the schemes mentioned

in that statement 20 hydro-electric power projects are at present under investi-
gation by the various Provinces and States in India.

(b) The responsibility for implementing these schemes rests mainly with
Provincial and Indian State Governments. These Governments will doubtless

consider the various aspect of the projects including the cost before deciding
to implement the schemes.

(c¢) The power consumed for lighting purposes only, is a small fraction
(approx. 11 per cent.) of the total sold for all purposes and the saving effected
by the use of bydro-electric power for lighting purposes alone would therefore
be verv small. .

" (d&) The Honourable Member's attention iz invited to the reply given to
parts (a) and (b) of Pt. Sri Krishna Dutt Paliwal’'s Starred Question No. 840

¢ the 11th March, 1947, and to the Broadeast talk given by the Honourable
Mr. C. H. Bhabha referred to therein.

(e) No. Sir.
(f) Does not arise.

FOREIGN MAREKETS FOR INDIAN TEXTILE GooDS

1129. *Seth Qovind Das: Will the Honourable the: Commerce Member be
‘pleased to state-

(a) the names of the countries to which India has been exporting manu-
factured textile goods during the last three years;

(h) whether Government are aware that a good market for Indian textile
goods has developed in Australia in recent years;

(¢) whether it is the policy of Government to foster India’s foreign trade in
textiles and to encourage its growth; and ‘

(d) if so, the steps that Government propose to take in this connection?

The Honourable Mr. I. I. Chundrigar: (a) I lay a statement on the table

on the presumption that the information is required for cotton piece-goods as
well as goods manufactured from them.
¢ .
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(b) Yes. * - :

+(c) and (d). Yes. However, in view of the present difficult supply ppsitiorr
of textiles in this country, it has not bheen possible to permit free exports of
cotton textiles outside India. They are therefore regulated on & quota bass
and allowed up to the level of destinaticnal quotas which are tfixed after
tuking into account all considerations, including the supply position in India,
and ‘the relative importance of individual markets.
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Namess of countries to which India has been exporting manufactured Indian
Textile Goods during the last three years (1944, 1945 and 1946).

e (1) Abyssinia. (2) Aden and Dependencies. (3) Afghanistan. (4) Anglo Egyptian
Sudan. (5) Arabia. (6) Arab Sheikhdoms in the Persian Gult (Bahrein, Muscas, Dabai,
Kewait, Gwader). (7) Australia. (&) Belgian Congo. (9) British East Africa. (10) British
Pacific Islands. (11) British West Africa. (12) Burma. (13) Ceylon. (14) China. (15)
Cyprus. (16) Egypt. (17) Free French Africa. (18) French North Africa. (19) French
Somaliland. (20) French West Africa. (21) Hongkong. (22) Iran. (23) Iraq. (24) Italian
East Africa. (25) Madagascar. (26) Malaya. (27, Mauritius. (28) Nepal. (29) Netherland
East Indies. (30) New Zealand. (31) Palestine. (32) Portuguese East Africa. (33) Reunion.
(34) Rhodesia. (35) Seychelles. (36) Syria and Lebanon. (37) Transjordan. (38) Turkey.
(39) Union of South Africa (now no exports). (40) United Kingdom.

Prof. N. G. Ranga: Huve Government examined the relative prices ab
which our textiles are purchased by the Australian people and the prices ab
which they are sold in Australia itself? o

The Honourable Mr, I. I. Chundrigar: Prices in Australia are controlled
aud they give only a fai margin of profit to the importer. =

Mr. Manu Subedar: Will Government give due weight to the other con-
sideration than the one which is urged in this question, namelv, whether some
of the goods which are badly required in this country and in which black
marketing is rampant could not be imported in exchange for cloeth which we
give? Will Government give due consideration to that factor ulso instead
of the factor referred to in this question, namely, that India must build up
its own textile market and export mnarket for the future?

The Honourable Mr. I. I. Chundrigar: So far as quota for export to
Australia is concerned. not only the factor mentioned in part {b) of the ques-
tion but also the factor that Australia supplies some essential goods to India
is taken into account. .

Mr., Sasanka Sekhar Sanyal: What are the agencies through which these
textiles are sent to Australix and other countries?

The Homourable Mr. I. I. Chundrigar: It is on a trade to trade basis.

Mr. Sasanka Sekhar Sanyal: Is it a fact that the trade agents who sell
these fexti'es outside make an inordinately huge profit in proportion to the
prices here?

The Honourable Mr. I. I. Chundrigar: It is not so in the case of Australia -
because, as 1 said, the prices in Australia are controlled and theyv give only
s sthall margin of profit to the importer.

Mr. Sasanka Sekhar Sanyal: What is the position in regard to othar
countries to which textiles =re exported?

The Honourable Mr. I. I. Chundrigar: The exporter at this end is required
to charge only controlled prices from importers from those countries where
there is price control.

Mr. Sasanka Sekhar Sanyal: Will Governmert consider the question of
examining this proposition with a view to see tha* the export is done in su.c.h
& way as to make available a share of this profit to the Government of ludia?
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The Houourable Mr. I. I. Chundrigar: That is a very difficult proposition.

Seth GOvind Das: Are thiere any such countries where our textile goods
are exported and where there is no contrcl of prices?

The Honourable Mr, I. I, Chundrigar: There are countries, in which there
is no comtrol over the prices of textile goods exported from India.

Dr. Zia Uddin Ahmad: May I kuow, from the Houourable Member whether
Government have got any special officer to scrutinize in each case and see
whether the article for which an export licence is given is an article which
we can spare and also to see whether the articles which we import in place
of those urticles are the articles which we require very urgently?

The Honourable Mr. I, I, Chundrigar: These questions are examihed by
thy Inter-depurtmental Committee, because it requires a lot of examination.

Dr. Zia Uddin Ahmad: Our belief is that some of the articles which we
feguire very badly are exported so that people in those countries are in an
advantageous position than those who actually manufacture those goods.

Mr. President: Next question.

PROVI SION OF BETTER HOUSING FACILITIES FOR INDUSTRIAL  LABOUR

1130. *Seth Govind Das: Will the Honourable the Labour Member be
Dleased to state: '

(a) whether the Government of India in consultation with the various Pro-

vincial Governments propose to introduce any scheme for providing better
housing facilities for industrial labour; and .

(b) whether Government propose to consider the advisability of sponsoring
a hire-purchase scheme with a view to providing such facilities?

The Honourable Shri Jagjivan Ram: (1) Provincial Governments have been
-advised to consider and draw up such schemes where the urgency is so
-pressing as to. necessitate implementation even with the present abnormally
‘high building costs.

(b) Government welcomes such a scheme in principle but are afraid that

with the prevalent high building costs a scheme of this nature may not be
practicable at present. '

Mr, Manu Subedar: Are Government aware that every Provincial Govern-
ment is complaining to the Central Government with regard to the lack of
fucilities by the Central Governments for muaking available steel quota, timber
aud various other articles, aund more particularly transport for the building
material ?
© The Honourable Shri Jagjivan Ram: It is not for me to give a reply to
all these questions, but I may draw the attention of my Honourable friend
to the fact of which he is a'ready aware that there is a genuine shortage of
all these things, and the Government cannot help as long as the production
- is not speeded up.

- Seth @ovind Das: In view of the fact that so many new industries are
being set up, will the Government think it advisable to “have a definite plan

of industrial labour quarters in all these new industries, and will thev advise
the Proviucial Governments in this respect? )

The Homourable Shri Jagjivan Ram: We have got a plan for industrial
housing, end in the last Provincial Labour Ministers’ Conference we discussed
it and requested the Provincial Governments, in view of the scarcity of
building materials and the high costs, to examine such urgent schemes in
their respective provinces which should be implemented very soon. We are

.still expecting replies from the Provincial Governments in order to co-ordinate-
all those schemes.

~
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JMiss Maniben Kara: Will the Honourable Member inform this House .
whether the Tripartite Labour Conferenee did not discuss this question and

“whether they recommended setting up of housing boards for industrial
workers ? '

The Honourable Shri Jagjivan Ram: I fail to understarid how a housing
board is going to help in the matter when there is a scarcity of building,
materials and the work is not being held up due to lack of intention or

determination on the part of Government but due to lack of building
materials.

Seth Govind Das: In view of the fact that buildings will have to be built
for these new industries which are going .to bhe established, will the ,Govern-
ment see that along with these buildings proper labour quarters are also
built, and will Government psovide a definite plan for such quarters?

»
The Honcurable Shri Jagjivan Ram: Yes, Sir. 1 propose to bring very
soon before this House a Bill to amend the Factories Act. One of the pro-
vicions in that Bill will be that an industrialist who wunts to start a new
- factory will have to take a licence from the appropriate Government and one:

of the terms of that licence will be that he will have t¢ build quarters for
labourers as well.

Mr. Manu Subedar: Having regard to the difficulties of housing generally
aud the new provisions which the Honourable Mewmber proposes to introduce,
will Government consider the advisability of baving a housing ministry or °
som: other body at the Centre who will examine the difficulties because the
difficulties of the building trade over-step the bounds of one particular de-
partment? They are covered by many departmental functions and at

present the departmental people find it difticult to cope with this work. Will
_Government examine this question?

The Honourable Shri Jagjivan Ram: It is very difficult to answer a ques-
tion of this nature.

Dr. Zia Uddin Ahmad: With reference to the Honourable Member’s reply
to Seth Govind Das’s question, may I just draw his attention to the fact that
the Government also are emplovers of labour, and ask whether the steps
which are taken by the Government to provide labour quarters will also be
binding on the Government? May. I also know whether the Homourable
Member is aware of the suggestion made on the floor of this House that it
should be the responsibility of the employers to provide housing accommoda-
tion to their menial servants?

THe Homourable Shri Jagjivan Ram: I have already replied that question.
In the proposed amendment of the Factories Act, thic provision is going to
be made. As regards the Central Government undertakings, the House is
alrcady aware that I have a scheme of building 50,000 youses for th.e coal
miners during the coyrse of the next five years. Th: Railway Board is also
going to take up the scheme for providing quarters for their employees.
Other departments are also being insisted upon by the Labour Department
to provide suitable quarters for their employees.

.Sri V. ©. Vellingri Gounder: May I ask whether the Honourable Member
will a'so consider including in his scheme the feasibility of using pre-fabricated
houses as is being done in Western countries?

The Honourable Shri Jagjivan Ram: All these questions are being examined
and we are striving to see how cheapest we can provide accommodation to
the labourers thgt may be regarded as & reasonable accommodation.
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INDIAN CONSULATES AND EMBAssIES IN FOREIGN COUNTRIES

1131. *Seth Govind Das: Will the Honourable Member for External Affairs
-be pleascd to lay on tha table of the House a statement showing:

(i) the names of foreign countries other than U.S.A., U.S.8.R., and Great
Britain in which Indian Consulates are in existence;

(i) the. status of these Consulates as compared to the Embassies of
independent sovereign states in the said countries; and

(iii) the measures that the Government of India propose to take in order to
make these Consulates equal in status and authority to the Embassies of
Sovereig:: States?

The Honourable Pandit Jawaharlai Nehru: (1) Iraq, Saudi Arabia, Siam,
CFina, and French Indo-China.

_ (i) and (iii). The Honourable Member appfars to be under some mis-
apprehension. The functions and status of Consulates are entirely distinct
and different from those of Embassies. Where there is a Diplomatic Mission,
whether an Embassy or a Legation, Consular posts are subordinate to it.
The Government of India are actively pursuing plans for the establishment of
Indisn Diplomatic Missions abroad to which, when they are established,
Indian Consulates will be subordinate. . '

CoNTROL ON EXPORT OF URANITM AND THORIUM

1182. *Mr. Tamizuddin Khan: Will the Honourable the Commerce Mem-
ber be pleased to state:

{8) whether the export of Uranium and Thorium from India is controlled
and if so, the nature of the control;

(b) whether there was any export of these metals in the year, 1946; and

{(c) if so, what were the quantities export;ed and what are the countries to
which they were exported?

The Honourable Mr. I. I. Chundrigar: (a) Yes. Export of Uranium and
Thorium is prohibited, but export of Monazite sand which contains Thorium
‘was permitted during the war in consultation with the Secretary of State.
It has now been decided not to consult the Secretary of State but to consult
the Works, Mines and Power Department.

(b) and (¢). No, but 227 tons of Monazite was exported to United King-
doin and 400 tons to United States of America in the first ten months of
1946. Government have decided to be strict in respect of these exports in
Auture.

ALLOTMENT OF LAND TO WAR-RELEASED MUSLIMS OF CHITTAGONG TO SETTLE IN
PatrRO1 RANGE

+1133. *Maharajkumar Dr. Sir Vijaya Ananda: (a) Will the Honourable
Member for External Affairs be pleased to state whether it is a fact that land
has been allotted to nearly 16,000 war-released Muslims of Chittagong to settle
in the plains of Patkoi range in Tirrap Frontier tract neur Ledo and similarly to
the Muslim immigrants in Ballipara frontier tract?

(b) Are Government aware of the anxiety of the Assam tribal people on
account of this allotment?

The HonOurable Pandit Jawaharlal Nehru: (a) and (b). No. Sir. it is not
a fact that land has been allotted in the Tirap and Balipara Frontier Tracts
to immigrants from Chittagong. This rumour wag contradicted in an official
communique issued by the Governor of Assam on the 20th January 1947 of
which a copy is ylaced upon the table of the House.

+ Answer to this question laid on the table, the questioner being absent.
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Communique. :

T'he attention of His' Excellency the Governor of Assam has been drawn to reports in the
Press, which appear to have been disseminated by a correspondent at Tezpur, that
endeavours are being made to settle war-released Muslim labourers in certain excluded aregs
of Assam. In particular 16,000 such men are alleged to have been given loans by the Poli-
tical Depirtment and to have been settled in the plains of the Patkoi range in the Tirap
Frontier Tract near Ledo.

The whole story is a pure invention. No loans whatever have been .given to amy
labourers, Muslim or other, t: enable them to migrate to any tribal area or settle there, mor
has-any scheme for such settlement been ever comsidered.

R. W. GODFREY,

° Secretary to the Governor of Assam.

SHILLONG ;
Dated the 20th January 1947.

hxrmsssmN OF VIEWS OF (OVERNMENT OF INDIA ON GERMAN AND AUSTRIAN
- PEACE TREATIES

{1134, *Maharajkumar Dr. Sir Vijaya Ananda: Will the Honourable Mem-
ber for External Affairs be pleased to state whether in view of the decision of
the Government of India not to express their views on the German and
Austrian Peace treaties at the Big Four Deputy Foreign Ministers meeting in
London, they propose to submit a Memorandum at the Moscow meeting of the
Bm Four Foreign Ministers’ Council on 10th March 1947?

The HonOurable Pandit Jawaharlal Nehru: The Government of Indla have
informed the Council of Foreign Ministers that they consider themselves
vitally interested in the future settlement of Germany in view of the part
played by India in the war against Germany and the intimate connection
of the German settlement with the peace of the world. They have asked
tc have the opportunity to put forward their views, to comment on the views
of other States and to ask questions through their representatives during the
drafting of the treaty, and to take part in the study of the questions of sub-
stance involved.

WELFARE CENTRES FOR THE UPLI¥T OF TR1BAL PEOPLE OF AssAM

1135. *Sreejut Rohini Kumar Chaudhuri: (a) Will the Honourable Mem-
ber for External Affairs be pleased to state if they propose to open welfare
centre for the uplift of the tribal people living in the trans-frontier areas of
Assam?

(b) If so, have Government prepared any scheme for such work?

(c) Do Government, propose to entrust the Government of Assam to earry
on such wogk?

*(d) Do Government propose to open basic education schools in the following
areas (a) Membas (b) Akas (c) Daffalas (d) Apa Tenang (e) Abor Area (f) Mishmi
Area (g) Tirap Naga Area?

The Monourable Pandit .JJawaharlal Nehru: (a), (b) and (d). A five year
plan for the development of the tribal areas of Assam has been prepared-and
‘is under the Government of India’s consideration; it contemplates, among
other beneficemt activities. the opening of certain schools hospitals and agri-
cultural farms in the tribal areas, distributed in the first instance through-
out the rmore accessible regions.

(¢) The exact manner in which the development of these areas will pro-
ceed will depend ultimately on the Constituent Assembly’s views in regard
to their future, based on récommendations from the advisory committees and
the sub-committees thereof constituted specifically to advise on these areas.

t Answer to this ‘uestion laid on the table, the questioner being absent.

L)
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Sreejut Rohini Kumar Chaudhuri: May I know if the Government of
Assam  was consulted in the preparation of this scheme which is now under
‘the consideration of the Government of India?
The Honourable Pandit Jawaharlal Nehru: I am not sure whether they

were officially consulted or not. But certainly before we proceed much fur-
ther we should like to consult them.

Prof, N. G. Ranga: What is the approximate amount of money which the
Government expects to spend on~this scheme? :

The Honourable Pandit Jawaharlal Nehru: I am sorry I cannot give the
figures straight off but I could supply it to the Honourable Member after o
shight- enquiry.

Prof, N. G. Ranga: Is it to be a joint scheme betaween the Government of
Iudia and the Assam Government?

The Hcnourable Pandit Jawaharlal Nehru: No, Sir. The tribal arcas are
directly under the Government of India. There is no question of the Pro-
vincial Government corming into the picture.

Khan Abdul Ghani Khan: Could the Honourable Member say whether any .
schemes are being prepared for the tribes on the western side of India?

The Honourable Pandit Jawaharlal Nehru: Of ccurse, not only have they
been prepared, but reference has been made to them in this House, and I
am sorry that the Honourable Member was perhaps absent when this refer-'
ence was made here. There is a five-year plan for the North-West Tribal
areag and this has been passed on to various development boards. I do not
know exactlv whern it is going to start.

Sreejut Rohini Kumar Chaudhuri: Will the Honourable Member inform
the House if the scheme which is now under the consideration of the Govern-
mwent of India was placed before the Standing Committee of the Governinent
of India for External Affairs?

The Honourable Pandit Jawaharlal Nehru: I do not know. But not in
my time. These schemes have been incubating for many years and the steps
that were taken were previous to our assumption of office.

Sreejut Rohini Kumar Chaudhuri: May I even now ask the Government
of Indis to consult the Government of Assain before coming to final conclusions?

The Honourable Pandit Jawaharlal Nehru: W¢ should gladly consult the
Government of Assam or anyone else the Honourable Member suggests.

But the present position is that the tribal areas wre not within the scope of
the Government of Assam.

<
IMPROVEMENT OF CERTAIN TRACKS IN TRANS-FRONTIER AREA OF ASSAM

1136. *Sreejut Rohini Kumar Chaudhuri: (a) Will the Honourable Member
for External Affairs be pleased to state whether Government propose to eniarge
and improve the following tracks in the Trans-Frontigr Area: (i) from Darranga
via Dewangiri to Punakha in Bhutun; (ii) from Odalguri to Rupa and thence
to Lbassa?

(b) Are Government aware that this trade routé from Odalguri t¢ Lhassa via
Rupa will be shorter and easier than the route via Sikkim?

The Honourable Pandit Jawaharla] Nehru: (a) (i) With the cxception of
& few miles, the track from Darranga to Punakha via Dewangiri lies wholly
within Bhutan, and is therefore not the concern of the Government of India.
It is understood however that the Bhutan authorities are endeavouring to
improve communications within their territory.

] (ii).Tl'Eeré.is no proposal to improve the track from (Udalguri to Rups,
since it lies in difficult hill country. There is however a propesal to improve

<
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the track from Doi Mara through Rupa to Dirang Dzong (on the’Indo-Bhutan
trontier).

(b) For travellers from many parts of Assam, the route via Rupa to °
Lhassa would evidently be shorter in total distance than the well-established
soute via Sikkir.. It does not necessarily follow that it would be easier.

~ Sreejut Rohini Kumar Chaudhuri: So far as (a) (i) and (ii) are concerned,
is the Honourable Member aware that a contribution is paid by the Govern-
ment of Bhutm: for maintaining a road in the British Indian portion?

The Honourable Pandit Jawaharla]l Nehru: 1 do not know anything about

it., I do know that a large contribution is paid by the Government of India

to the Gcvernment of Bhutan. .

EMPLOYMENT TO I. N. A. MEN THROUGH LABOUR EMPLOYMENT EXCHANGES"

»
1137. *Pandit Sri Krishna Dutt Paliwal: Will Honourable the Labour-
‘Member please state:

(a) the number of Indian National Army men who have received employ--
ment through the Labour Employment Exchanges so far;

(b) whether it is a fact that these Exchanges have some instructions fromr
Government not to help Indian National Army men;

(¢) the number of Indian National Army men who have been given the
henefit of Government’s post-war re-settlement schemes; and .

(d) whether it is a fact that a few men who got into the subordinate services

were removed as soon as it became known that they belonged to the Indian
National Army?

The Honourable Shri Jagjivan Ram: (a) and (¢). The Employment Ex-
changes dc not maintain separate records for the various categories of ex-
servicemen assisted by them. From time to time indications have been re-

ceived that Tudiann National Army men have been placed in Emplovment,
but figures are not available.

(b) No such instructions have been issued by Government. On the other
hand the policy followed by the Resettlement and Employment Organisation
is to make no distinction between the I.N.A. men and other categories of
ex-servicemen.

(d) Government have no such infermation.

Prof, N. G. Ranga: Will Government enquire whether their officers with

the various labour exchanges are not actually making any distinction betweeu
IN.A. men and others?

« The Honourable Shri Jagjivan Ram: The function of the employment
exchanges is to register the names of ex-servicemen and, when there is a
demand from any employer, to recommend a pamel of men possessing the
necessary qualifications. The actual employment is made by the employing
authoriifes and in that the exchanges have no hand. As regards registration

and recommendation, no discrimination is made between I.N.A. and other
ex-servicemen,

Pandit Sri Krishna Dutt Paliwal: Is the Government aware of the com-
plaints nade by the All-India I.N.A. Relief Committee that the I.N.A. men
are being refused registration by the labour employment exchanges? '

The Honourable Shri Jagjivan Ram: I received a letter from the General
Secretary, I.N.A. Relief and Enquiry Committee, and after that I made a
thorough enquiry into the matter. I am satisfied, and I gave a reply to that
effect that no discrimination in the employment exchanges themse'ves is
made between I.N.A.’ men and other ex-servicemen.
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Mr. Sasanka Sekhar Sanyal: Is it a fact that with reference #o (b) above
some of the men who got into the subordinate service were subsequently
‘removed ?

Mr, President: Removed by whom ?

Mr, Sasanka Sekhar Sanyal: By the authorities who gave the employment.
The question (d) was rather general and the Honourable Member has replied
.n general terms. But the question was whether there was such removal and
th: furtber question would be relevant whether some of these people so re-
moved were I.N.A. men.

“ The Honourable Shri Jagjivan Ram: 1 have not been able to follow the
question about subordinate service. Was it under the Government of India?
P so, I shall certainly make enquiries if specific instances are given to me.

Sardar Mangal Singh: In view of the public importance of this matter,
will the Government of India find out what number of I.N.A. people have
been actually taken into service. Will the Honourable Member make a
special effort?

‘The Honourable Shri Jagjivan Ram: It is very difficult _because at the
tinie of registration in the employment exchanges no record is made whether
a particulur ex-serviceman is an LN.A. or otherwise. So it is very difficult
often to ascertain whether the employment that has been secured for ex-ser-
vicewren” thrcugh our agencies was for I.N.A. or other categories.

Shrimali Ammu Swaminadhan: May I ask whether some directions can-
not be given to the Provincial Governments that there should be no ban on
AN.A. men with regard tc any empioyinent? They are told by the Labour
‘Exchange officers that because they are from the I.N.A. and the character
-certificate classes them as grey or black they will not be taken in. This
is the biggest difficulty thev are facing today.

The Honourable Shri Jagjivan Ram: I think in our directive which- we issue
“to the resettlement directorate, we have made it clear—it was the same
before—that no distinction is toc be made in the employment exchanges be-
tween I.N.A. and other ex-servicemen. As regards the category, we do not
‘show in our registers the character of particu'ar ex-servicemen and when we
reconmend their names to the employers, we dc not indicate anything ai
iregards their character. It is for the employer to be satisfied with the
“iwcharacter of the particular candidate and it is not for the employment ex-
<hanges. 1 will however keep this suggestion in view and I will bring it %o
#he notice of the Provinces.

Seth @ovind Das: The Honourable Member said that it is difficuls te
‘knmow who are the I.N.A. men. Can he find out how many I.N.A. men
‘have been refused employment because they were I.N.A. men?

The Honourable Shri Jagjivan Ram: Tt is very® difficult for me even te
find out that. I may explain it in detail. If there are two vacancies under
a particular employer, he will approach the employment exchange and the
-employment exchange, if it has got persons with requisite qualifications. will
forward all the names of the persons that possess the necessary qualifications
and the employer is free tn make his choice. The persons employed do not
take care to report and even those who are refused employvment do not take
care to report to our exchanges and so it becomes difficult for the exchanges to

' maintain those figures. .

Misy Maniben Kara: What is the scope of the Employment Exchange?
Poes it find emplrvment for demobilised personnel only or it functions for
technical civilian' personnel also? 8
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The Honourable Shri Jagjivan Ram: Primarily the labour exchanges were
meant for ex-servicemen but some of the provincial governments have expand- -

‘ed the scope of the employment exchanges in their jurisdiction and civilian
‘perscnnel are ‘also being assisted through the exchanges.

Miss Maniben Kara: Do the Government of India not propose to continue
the labour exchanges even after the work of getting employment for demobi-
lised personnel is completed?

The Honourable Shri Jagjivan Ram: Under the Government of India Acé
1935 the question of employment is a provincial responsibility. The present
scheme ig for five years. I am already in touch with the provincial govern-
wents as to whether they want to continue the scheme further than this
period and in that case the exchanges will have tc be handed over to the
provincial governments. ot

Sardar Mangal Singh: May I know whether the Government of India
will issue instructions to their employment exchanges to the effect that the
appointing authority should not be influenced by the remarks made on the
discharge certificate of the I.N.A. men? That is the chief trouble. Tha
Honourable Member said that there was no discrimination. I agree. But
in actual practice the officers are influenced by the remarks made on the dis-
charge gcertificates, which are of course not favourable and that is the whole
trovble. If the Government of India issue instructions to the effect that the
officers should not be influenced by the adverse remarks made on the dis-
charge certificates, the trouble of the I.N.A. men will be over.

The Honourable Shri Jagjivan Ram: I have already explained the matter
in detail. I am afraid that the matter of appointment i1s not wish the employ-
ment exchanges, or with the Government of India but it is with the employ- -
ing authorities, whether they are provincial governments or private employers.
I shall examine that question further and see what I can do in the matter.

AGE LiMIT FOR APPLICATIONS FOR CoMMISSION FOR Ex-SErvicE MEN
1138. *Sjt. Seth Damodar Swroop: Will the Honourable the Labour

‘Member please state:

(a) whether Government are aware that there is a general complaint to the
effect that although the Employment Exchanges put in advertisements in the
newspapers asking employers to recruit their staff through them, the response
from the employers has been unsatisfactory;

(b) whether Government are aware/that the applications for Commissionr
from Ex-Servicemen above 21 years are turned down despite the fact that the

‘candidates were ‘Other Ranks’ when they attained the maximum age and had
exceeded it only after demobilization; and .

(c) whether Government are aware that a large number of Ex-Servicemen
become overaged for re-employment because Government recognise the period

" of approved war service only between September 3rd 1939 and December 31sk

1945 and that all Ex-Servicemen were not released by December 31st 1945°?

The Honourable Shri Jagjivan Ram: (a) Government consider, that private
emplovers uvre not utilising to the fullest extent possible the facilities offered’
by the Ewmployment Exchange Organisation. Efforts are being continued to
persuade employers, botk through visual and oral publicity and through indi-
vidusl cahvassing, to notifv their vacancies to Employment Exchanges and
there are already indications that private employers are becoming more Ex-
change-minded.

(b) It is not known to which type of commissiofi the Honourable Member
refars. The maximum age limits for the various types of commissions are:

(i) Regular Commissions granted to civilians after passing through the
Indian Military Academy under 21 years on the lst January of the year im
which the course gt the Indian Military Academy starts.
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(i) Regular Commissions granted to Indian Emergency Commission Offi-
cers under 25 years (30 years in the case of Indian Electrical and Mechanicul
Engincers) on the date the applicants were granted their Emergency Commis-
sions. These age limits are 29 years and 33 years respectively in the case
of outstanding officers. In all cases these age limits for this type of commig-
sion are waived for Indian Emergency Commission Officers who were serving
in the rcgular I.A. in a military capacity on 1st September 1939 and who
have continued so to serve without a break. _

(iii) Short Service Commissions—42 years for a 3-year Commission and
35 years for a 5-year Commission.

{c) The age concession is so designed as to render eligible persons who
«andertook ‘war service’ before the 15th August 1945 and who were eligible to
compete fcr the civil appointments on the date of entry into war service.
<Jhe date upto which persons can count their ‘war-service’ is related to the
date cn which the candidate is required to satisfy the prescribed age-limits.

All servicemen on war time engagements were not released by 3lst
Decemnbeor 1945,

MOTION FOR ADJOURNMENT .
MrucrpEr oF MusLiMs NEAR KoTwaLl CHANDNI CHOWEK, DELHI

Mr, President: 1 have received from Mr. Muhammad Nauman notice of an
zdjournment motion to discuss a matter of urgent public importance, namelr,
‘‘the murder of two Muslims very near the Kotwali in Chandni Chowk, Delhi,
yesterday and the failure of the police to protect the life and property’.

The Honourable Sardar Vallabhbhai Patel (Home Member): Sir, I received
the notice of this adjournment motion after the question hour had commenced
this morning and therefore I have not been in a position to ascertain whether the
facts stated in the notice are correct. There is in the notice a presumption of
the fact of murder. I do not know whether there were murders or there was
fracas in which parties were involved or whether 1t was a matter of self-defence.
T know nothing about it. Also I do not know whether these alleged murders
were committed near the Kotwali or not: I have no information. It is very
difficult to get all this information in one hour,

Mr. President: In that case, the Honourable the Home Member may take
some time and ascertain the facts. We will take up the motion tomorrow.

The Honourable Sardar Vallabhbhai Patel: I have no objection if the Hon-
ourable Member thinks that this kind of motion is in the interest of public peace
and will do any public good. I shall ascertain the facts . . . .

Mr. President: Let us keep over the matter for the present. The Honour-
able the Home Member may ascertain the facts and perhaps the Honourable
Member who has given notice of the motion may see the Home Member before
the House meets tomorrow, so that he may also satisfy himself about the other
aspect of the matter which the Honourable the Homée Member has mentioned.

MESSAGE FROM THE COUNCIL 'OF STATE

Secretary of the Assembly: Sir, the following message has been received froia
the Council of State:—

““The Council of State at its meeting held on the 21st March, 1947, agreed
without any amendment to the following Bills, which were passed by the Legis-
lative Assembly at its meeting held on Monday, the 17th and Wednesday, the
19th March, 1947, namely:

1. A Bill to provide for the continuance of certain emergency powers in
relation to requisitioned land. ‘

2. A Bill to continue for a limited period powers to prohibit or conwrol
imports and exports. «



ELECTION TO STANDING FINANCE COMMITTEE FOR RAILWAYS,

Mr, President: I have to inform the Assembly that upto 12 noon on Friday,
the 21st March, 1947, the time fixed for receiving nominations fer the Standing .
Tinance Committee for Railways, fourteen nominations were received.  Subse-
quently three members withdrew their candidature. As the number of remain.
ing eandidates is equal to the number of vacancies, I declare the following mem-
bers to be duly elected to the Committee for the year commencing, 1st April,
1947

1. Shri Satya Narayan Sinha.

2: Pandit Balkrishna Sharma.

37 Sri M. Ananthasayanam Ayyangar.

Rai Bahadur Devendra Mohan Bhattacharyya.
Srijut Dhirendra Kanta Lahiri Choudhury.
Mr. Frank R. Anthony. ’

Mr. P. K. Salve.

Mr. M. A. F. Hirtzel.

Khan Mohammad Yamin Khan.

. Mr. Mchammad Nauman,

11. Hajee Choudhury Mohammad Ismail Khan.

Eodasun

ELECTION TO STANDING COMMITTEE FOR DEPARTMENT OF
- TRANSPORT ’ .

Mr. President: I have also to inform the Assembly that upto 12 noon on Fri-
day, the 21st March, 1947, the time fixed for receiving nominations for ths
Standing Committee for the Department of Transport, eleven nominations wers
received. Subsequently three members withdrew their candidature. As the
number of remaining candidates is equal to the number of vacancies, I declare
the following members to be duly elected to the Committee for the financial year

1947-48:
1. Miss Maniben Kara.
Khan Bahadur Sharbat Khan.
Sri. A. K. Menon.
Sardar Sampuran Singh.
Mr. M. A. F. Hirtzel.
Sardar N. G. Vinchoorkar.
. Maulvi Shah Abdul Hamid.
8, Mr. Shah Nazar Hasan.

[\

SRR

RECOMMENDATION ADOPTED BY 27TH SESSION OF INTERNATIONAL
, LABOUR CONFERENCE: AND :
REPORT OF INDIAN GOVERNMENT DELEGATION TO PARIS SESSION
OF INTERNATIONAL LABOUR CONFERENCE, 1945
(Liaxp oN THE TABLE)

The Honourable Shri Jagjivan Ram (Labour Member): Sir, I beg to lay on
tke table a copy of the Recommendation (No. 74) adopted by the 27th Session
cf te International Labour Confernece together witk. the Report of the Indian
Government Delegation to the Paris Session of the International Labour Con-
ference, 1945.1

% Not printed in these Debates. Copies placed in the Library of the House.—Ed. of Dx
( 2356 )
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Mr. N. M. Joshi (Nominated Non-Official): May I ask the Honourable Mem-
ber as to what his intentions are in regard to this report? Under the constitution
of ‘the International Labour Organisation he has undertaken the obligation to
place the conventions and the recommendations of the I.L.0O. before an authority
which is competent to ratify these conventions and recommendations. I wanb
1o know how the Honourable Member proposes to consult the legislature, which
is ¢ne of the competent authorities to ratify these conventions and recommenda-
tions. I am asking this question because it is a question of the rights and privi-

leges of the legislature and how the Honourable Member proposes to give to the
legislature what is due to it.

The Honourable Shri Jagjivan Ram: There is no intention on my part to
bring any resolution. The Government ratifies a convention as far as possible
and for ratification we have either to bring in a Bill or do it by executive author-
ity. If we have to bring in a Bill we have to come before the legislature. As
‘regards the rights and privileges of the House I have already placed the papers
before the House and it is open to any Member in the House to move a motion
to discuss these matters, if he so chooses.

Dr. Zia Uddin Ahmad (United Provinces Southern Divisions: Muhammadan
Rural): In the past these Conventions were ratified by the Assembly by means
of a resolution which was brought forward by the Labour Member.

Mr, N. M, Joshi: Sir, the point is this. I shall explain how the rights an&
privileges of the Legislature are involved in this. If the Government proposes
1 e to ratify the Convention and if legislation is necessary, then Govern-
" ment comes before the Legislature. But if Government does not
propose to ratify it, then it is for the Government to bring forward a resolutior
that it does not propose to ratify it. It is not fair to the Legislature that Gov-
ernment should content themselves by placing the Report on the table of the
House. Government have undertaken an obligation to consult a competerit
suthority and that obligation is not discharged by merely placing the Report
on the table of the House and leave it to non-official members to raise the ques-
tion before the Legislature by a resolution which is to be ballotted. I think
Sir, this is not a proper discharge of the obligations which the Government of
India have undertaken. My friend Dr. Zia Uddin Ahmad has informed the
House that there was a time when the Government of India used to bring for-
ward resolutions and consult the Legislature. Unfortunately Sir, for the last
"few years the Government of India have given up that practice and I had always
protested that the Government of India have not beeu fair to the Legislature
which they used to be before. I would like the Honourable Member to consider
this question rather seriously. If he has not considered it I would suggest $o
hinr to make a statement on this question a little later on, but I would not like

him to act in such a way that the rights and privileges of this Legislature will
be reduced.

Sjt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
May I say a word, Sir? The former practice has beem that even if the Govern-
ment does not want to ratify all or any Convention, Government used to
bring a resolution to that effect. The Honourable Member may just consider the
former practice. - .

The Honourable Shri Jagjivan Ram: Sir, as I have already said, on examina-
tion if we find that we have not to ratify certain Conventions, then I will bring
it before the Hounse.

Dr. Zia Uddin Ahmad: Even if it is not to be ratified.

Mr. Pregident: He will consider the position and muke a statement.



ELECTION TG CENTRAL ADVISORY'COUNCIL FOR RAILWAYS.

he Honourabie Dr. John Matthai (Member for Railways and Transport):
8ir, I beg to move: :

“That this Assembly do proceed to elect, 1n such manner as may be approved by the-
Honourable thé President, Six non-official members to serve on the Central Advisory Count
cil for Railways for the year commencing 1st April, 1947.”

Mr. President: The question is:

“That this Assembly do proceed o elect, in such manner as may be approved b): the
Honourable the President, Six non-official members to serve on the Central Advisory Coun-
cil for Railways for the year commencing lst April, 1847.”

The motion was adopted.

ELECTION TO STANDING COMMITTEE FOR DEPARTMENT -OF»
LABOUR

The Homnourable Shri Jagjivan Ram (Labour Member): Sir, I beg to move:

“That this Assembly do proceed to elect, in such manner as the Honourable the-
President may direct, ten non-official members to serve on the Standing Committee to advise-
on subjects with which the Department of Labour is concerned, for the financial year
1947-48."

Mr.*President: The question is:

“That this Assembly do proceed to elect, in such manner as the Honourable t‘h'&
President may direct, ten non-official members to serve on the Standing Committee to advise-
on subjects with which the Department of Labour is concerned, for the financial year
1947-48.”

The motion was adopted.

ELECTION TO STANDING COMMITTEE FOR HOME DEPARTMENT

The Honourable Sardar Vallabhbhai Patel (Member for Home and Inforina-
tion and Broadcasting): Sir, I beg to move:

“That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, ten non-official members to serve on the Standing Committee to advise-
on the subjects in the Home Department for the financial year 1947-48.”

Mr, President: The question is:

“That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, ten non-official members to serve on the Standing Committee to advise-
on the subjects in the Home Department for the financial year 1947-48."

The motion was adopted.

ELECTION TO STANDING COMMITTEE FOR DEPARTMENT OF
INFORMATION AND BROADCASTING '

The Honourable Sardar Vallabhbhai Patel (Member for Home and Informa-
tion gnd Broadcasting): Sir, I beg to move:

“That this Assembly do proceed “to “elect, in such manner as the Honourable the
-President may direct, ten non-official members to serve on the Standing Committee to- advise
on subjects in the Department of Information and Broadcasting.”

Mr. President: The question is:

L d
“That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, ten non-official members to, serve on the Standing Committee to advise
on subjects in the Department of information and Broadcasting.”

- The motion was adopted. .ot
(- 2357 )
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Mr. President: I have to inform Honourable Members that the following

‘dates have béen fixed for receiving nominations and holding elections, if neces-
841y, in connection with the following Committees, namely:

—_— Date of nomination Date for election

1. Central Advisory Council for Railways . | 26th March, 1947 . 28th Mr:xh, 1947.
2

2. Standing Committee for the Department | 26th March, 1947 . 28th M..rch, 1947,

of Labour.

:".. Standing Committee for the Home | 26th March, 1947 . 31st March, 1947.
Department.

4. Standing Committee for the Department | 26th March, 1947 . | 31st M.rch, 1947.
of Information and Broadoasting.

ﬁThe nominations for all the four Committees will be received in the Notice
Office upto 12 Noon on the dates mentioned for the purpose. The elections,
which will be conducted in accordance with the Regulations for the holding of
clections by means of the single transferable vote, will be held in the Assistan¥
fecretgry 's room in the Council House, between the hours of 10-30 a.m. and
p-m.

INDIAN FINANCE BILL

Mr. President: The House will now proceed with the Legislative Business
which includes the consideration of the Bill to give effect to the financial pro-
posals of the Central Government for the year beginning on the 1st day of April
1947. Before the motion is formally moved I might just inform the House that
1 am informed that parties have agreed that the consideration and all the stages
-of this Bill will be finished by 5 p.m. on Friday, the 28th March, and all ques-
‘tions outstanding at that time will be put to the House and disposed of. This
gives five days. Out of this, four days are earmarked for general discussion and
Pl':-iday,l the 28th will be for the clause by clause reading and the final stage of
the Bill.

As regards the allotment of time, the House will get 14 hours for genersl
-discussion and one day for the clauses. The fourteen hours will be distributed
between the various parties in the following proportion (I am not referring to
* ‘hours but only to proportions): -

i)
Congress | League l European Unattached ‘ Gov: pment

4 l 2 | 1 i ] I l‘

That is how I understand the parties have agreed to the distribution of time.

The Honourable Mr. Liaquat Ali Khan (Finance Member): Sir, I beg to
move:

“That the Bill to give effect to the financial proposals of the Central Governtent for
the year beginning on the 1st day cf April, 1947, be taken into consideration.”

Mr, N. M, Joshi (Nominated Non-Official): - May I ask.a question of the
Honourable Member? We read in the papers of atfempts at arriving at s
scttlement. We would like to know before the discussion begins whether any
settlement has been arrived at and on what conditions?
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Mr. President: I will just put the formal motion to the House and then the,
Honourable the Finance Member may reply, if he wishes to. i

Motion moved: .

“That the Bill to give effect to the financial proposals of the Central Government for
the year beginning on the 1st day of April, 1947, be taken into consideration.”

The Honourable Mr. Liaquat Ali Khan: My Honourable friend has asked me
a question. I am afraid I am not in a position to state definitely anything at
this stage. If the Honourable Member would remember, there was some differ-
ence of opinion amongst the members of the Select Committee on the two Bills
Jvhich were considered by the Committee—the Business Profits Tax and the
Capital Gains Tax Bills. As far as this Bill is concerned, there is no difference
of opinion because it never went to the Select Committee and it is being cen-
sidered by the House now. With regard to those Bills. when I come up before
the House and move for their consideration I hope I shall be able to make, s
statement.

Mr. N. M. Joshi: T would like the Honourable Member to realise the diffi-
culties of the members who would like to take part in the general discussion on
the Finance Bill. In the general discussion, I think it will be necessary for
them to.refer to the Government's other proposals; if they know that there i3
a settlement, well. they will make a speech accordingly. If they find that there
s no settlement, their speeches will be a little different. From that point of
view I would like the Honourable Member to announce to the House as soon as
be is in a position to make an announcement. If he is not in a position to
make an announcement todav, I can understand it but as soon as he is in a
position to make that announcement, the House should know what the position
is, because the members will have to make their speeches according to Sle fact
whether there is a settlement or not.

Sjt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural).
They can make alternative speeches.

Dr. Zia Uddin Ahmad (United Provinces Southern Division: Muhammadan
Rural): It is not necessary. We have got the Report of the Select Committee
and we frame our speeches accordingly.

Mr. N. M. Joshi: That may be so from your point of view.

The Honourable Mr. Liaquat Ali Khan: If that is the general desire of the
House, as soon as I am in a position to inform Honourable Members I shall be
glad to do so. .

Mr. President: Before the House rises for Lunch—it is barely two minutes
now—I should like to state that the time limit which I propose is 15 minutes
or more if necessary for each individual speaker and in case more time is takeh
up by éhe member of a party, there will be a deduction from the party’s time,
as time for each party is proposed now to be rationed and this is agreed to by
the parties.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-a;sembled after Lunch at Half Past Two ofi the Clock,
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair.

Pandit Lakshmi Kants Maitra (Calcutta: Non-Muhammadan Urban): Mr.
President, Sir, we are now entering upon the consideration of the financial pro-
posals providing the wherewithal to the Government for the coming year.
I may at once say that this budget, which is the first budget of the National
‘Government, has startling features. It has both a positive and a negative
oharacter. ~ With regard to this budget, it has been said on the one hand,
that it is a socialistic budget, a poor man’s budget. On the other hand, it
has been said thaé it is a budget which gives or aims to gjve a death blow to

h
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thé industry in this country. Probably both are extreme views and the truth
lies between the two. During the time at my disposal it is not possible for
me to enter into a meticulous examination of the different proposals, but ) I
would say this that this extreme opinion on either side is based on superficial
. view of things. Be that as it may, I need only tell the House that it places
Members like us in a very intriguing position. There is the negative side
that no new burdens are imposed on the poor people, on the genergl mass of
people.  From that point of view it has a great merit no doubt. But, Sir,
on the positive side there are some aspects in the financial proposals which,
unless they are radically altered and modified, will have very adverce repurcus-
sions on the whole industrial progress of this country. As I rose to speak,
I was told that the dead-lock which was continuing all these days over
these financial proposals is on the way to resolution. T will not, therefore,
enter into details as I do not know the terms in which these have been solved.
I must, however, congratulate the Honourable Member that his name will be
remembered for many a long year to come for his bold venture in abolishing
the salt tax. From time immemorial salt has been a symbol of fidelity bet-
ween man and man and on the issue of the salt tax one of the most moment-
ous of Indian battles has been fought and eventually won. But, -Sir, after
all is said and done, from the point of view of pure economics, I can say that
it will give at best a sentimental satisfaction. Nothing more than that. The
incidenice of tax on salt is very low and I agree with those who think that the
benefits cai never be ultimately passed on to the consumers who buy salt in
very small guantities. ~ But all the same, I support the principle of it.

[

In this connection, I would like to draw the attention of the present
Finance Member to a very important passage in the speech of the last Finance
Member, Sir Archibald Rowlands when he was contemplating to abolish the
salt tax. On page. 3035 of the debates he says : -

“I would make this suggestion to my successor; I believe the revenues of Government
controlled salt can be increased by better arrangements made for marketting which would
produce nearly as much as the present tax produces. That would, however, take some
time to work out-and that may be a solution which I commend for the consideration of my
successor or successors.’’ ’

. T would like to ask my Honourable friend, the Finance Member, what he has
done with regard to the suggestions made by the last Finance Member. Read-
Ing the report of the Government Commercial Appendix I find figures which

" are of a striking character. Output of Salt, manufactured by Government,
rose to about 21'5 million maunds. in the year 1948-44, but in the next year
it fell down to 154 million. There has been an appalling drop in the pro;
duction of salt and consequently there has been considerable loss of Govern-
ment revenue. I want the Members of the Public Accounts Committee to
carefully pursue this matter. It is to ‘be found on pages 36 to 42 of
the Commercial Appendix to the appropriation accounts. This is a ¥ery im-
portant matter, for I feel that if the suggestions given by the last Finance
Member and the Commercial Appendix are carefully gone into, one will get an
idea of the huge amount of losses. This is very necessary in this way that
while the Honourable the Finance Member estimates that there is :going to
be a deflict of 56-54 crores in his budgetary proposals, a proper handling of
the Salt operations is sure to give him something to the tune of ten crores of
rupees.  Sir, another matter to which I want to draw attention is the ques-
tion of sterling balances. @ My Honourable friend has given the assurance

« -that he will be very careful to see that the sterling resources are not frittered

away. But, Sir, there is an alarming feature in connection with sterling

balances.. I have been carefully noticing that in the cqurse of the last year,
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the balance of trade in this country with the rest of the world" has been ,ad-
verse. From the figures available at the present moment, I find that we
have already lost some 400 crores worth of sterling balances by our foreign .
trade, inasmuch as we are importing good deal more than we are exporting,
#{'his is an alarming condition. A country which is really a creditor country
now may easily become a debtor country again in the near future special care
is taken now to safeguard the sterling balances.

Now, *I want to tell my Honourable friend that though no fresh burdens
have been imposed on the general mass of people, yet the prodigious weight
of indirect taxation has been so crushing that the people in this country have
been literally groaning under it. Some effective relief should have been pro-
vided in the Budget. The most oppressive-of all taxes we pay today is tim
tax on human endurance. The primary necessaries of life have all been so
heavily taxed that life has become intolerable. I looked in the Budget im
vain for. any relief in that direction. In the context of present conditions, a
man’s life is a long drawn battle for the procurement of one commodity or
another.  Unless this position is eased and softened out, the misenes are not
going to diminish to any extent. @ We had a full dress debate in the House the
other day_ on the question of Controls. My Honourable friends on the other
side felt’they should maintain controls on essencial commodities for some time
more. I have no objection to that. But my suggestion is that you should
have an effective machinery by whick you can control the distribution. You
*have to see that there is equitable distribution of the controlled commodities
in all parts of the country.  For this purpose you have to issue special direc-
tives to the provincial governments, and to see to it that the directives are
rigidly followed and enforced. Leaving aside this topic, I shall now deal with

one or two aspects of the expenditure of the central revenues bearing on my
province of Bengal.

Sir, I find that the Central Government has during the last three years
made a contributon of nearly 18 crores to Bengal. I have before me certain
reports and representations from the Members of the Bengal icgislature which
all clearly prove that there have been culpable extravagance and waste so
much so that the audit department had to make scathing criticisms on the
expenditure. I ask my Honourable friends over there, whether the Govern-
ment of India have been satisfied that the amounts that are made available to
the provincial governments, and the Government of Bengal, in particular—
which by the way raises a large amount of tax for central government—aré
properly spent, whether rigid economies are maintained. To mention only
one item, I find that out of three crores of rupees made available to the Bengal,
Government for relief operations in connection with the last famine, only
Rs. 6,40,000 were spent by way of gratuitous relief and nearly Rs. 23,60,00,000
were wasted on office, staff, and contingencies. The contingencies alone
amounted to qnore than 1} crores. I want my Honourable friend on the other
side to visualise this, to realise what it means when hundreds of thousands
died of starvation, that though relief was made available by the generous
contribution of the central government to the provincial government, only a
fraction of it was spent on actua! reliet and the rest misused on establish-
ments and contingencies. This appalling waste into which the Central Go-
vernment*must look. I understand that the Central Government also makes
payments to the Bengal Government as ‘‘police grant’’ in connection with the
centrfal government undertakings in the province. That grant is something
in the neighbourhood of one crore. The grants made to the Bengal government
are not spent for the purpose for which they are granted and that is my grea-
test objection to those,.provincial grants. This year also the Central Govern,
ment have made certain grants to provincial governments for certain pro-
Jects, with certain conditions attached to those grants. One condition, among

others, is th.at the® provincial goveramizr.ts must exploit their resources to



2362 LEGISLATIVE ASSEMBLY [241H Mar. 19F

{Pandit Lakshmi Kanta Maitra.]
the full and safeguard them. I ask Honourable Members sitting over there
whether they have satistied themselves as to the solvency of the provincial
governments finances, if they have satisfied themselves that the money that
is made available to them is spent for the purposes for which they are ear-
marked or whether they are diverted or abused for purposes other than those
for which they are meant. Sir, in the Bengal chlslatne Assembly recently
there was an acrimonious debate raised on this question in connection with the
discussion on the Public Accounts Committee report. Prominent Members of
the Congress party brought to the notice of the House cases of extravagance,
of gross abuse of funds, and the ways in which the moneys were diverted:
What was the reply of the Government? The reply was amazing. The
Finance Member said that their Government were raising revenues, and not
the bongress, and it was for the party in power, namely, the Mushm League
party, to judge whether the amount was properly spent or not.
Mr. President: Order, order. The Honourable Member will restrict him-
self solely to the amount sanctioned by the Government of India as a grant to

-

the Bengal Government and to no other sources of provincial revenues. The

entire field of proviccial revenue is not under discussion now.

Pandit Lakshmi Kanta Maitra: I wts not intending to touch on other
sources of provincial revenues. I have hitherto confined my observations to
the grants made by the Central Government to the provincial government.
My grievance is that these grants are misapplied. They are spent for purposes
for which they were not meant. A grant is made to the provincial government
of Bengal for policing. Do you know what is happening? The Bengal Go-
vernment are utilising this grant for importing Pathans from the Punjab and
that from the Muslim community for policing work. They have imported
nearly 1,600 and more are on the way and this is being done with the money
advanced by the Central Government. 1 ask the Central Government to be
careful about this, because we have seen what happened recently in the Pun-
jab.  The Central Government should take time by the forelock und they
should be cautioned against allowing the provincial government to utilise this
‘police fund’ for such nefarious purposes.

Khan Abdul Ghani Khan: There are no Pathans in the Punjab.

Pandit Lakshmi Kanta Maitra: They are all ex-military men from the
Punjab and that from only one community. They are all drawn from the
Muslim community. Some 1,600 have come and more are on their- way.
Sir, we are passing through tremendous changes now. The polititsl situation
that is now facing the country demands the most serious consideration from
all elements in the country. Sir, at long last the British have decided to leave
this country by June 1948. The challenge has been accepted by. Pandit
Jawaharlal Nehru, and all honour to him. It is up to all to see that the trans-
- ference of power is rendered smooth. But coming from Bengal and living
there, I have a great fear, there is a great consternation among my whole pegple,
because closely following this announcement, there has been a pronouncement
from Sind and Bengal that both of them want to form an independent Sind
and an independent Bengal, independent of British control, independent of
control from the Centre. I ask the Government to visualise what that
means to the Hindus of Bengal. It means that Bengal is to be one of the
Balkan States in India, and she will have nothing to do with the rest of India.
Well, Sir, coming from Bengal and from the minority community which has
made tremendous sacrifices for the independence and freedom of this country,
now in sight, we cannot view the situation with equanimity. Our province,
I claim has made sacrifices comparable to those made by any other province.
We earnestly appeal to the rest of India not to leave us in the lurch. Sir, we
pay more than 80 per cent of the revenues to the provincial government. We,

-
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Hindus, have not any voice or share in the administration of t!;xe govern-
ment. Why? That );s because of the communal award which Ims installed &
perpetual communal majority in our province. We had committed serious .
mistakes in the past, we did.not oppose the communal award with one voice
and consequently we are now testing the bitter fruits of these communal dis-
turbances and communal raj in some of the provinces. Let us not make that
mistake again. We also made another mistake; we were not allowed to form
a ‘coalition of the Krishak Proja party and Congress party in 1937. 1f we could.
do that much of the communalism would have vanished from the province
and peaceful atmosphere there would have been possible. T say all this more in
serrow than in anger, more in anguish than in anything else. [ ask my leaders
to be very careful and firm . 1 want them to remember that we have been al
along with them in the past. We want them fo see that in the shape of things
to come we may have a voice. We want to tell them that my province which
bas sacrificed the flower of its youth at the altar of freedom should not now be
sacrificed by them. The political and nationalist Bengal is ever anxious to
remain associated with the rest of India, come what may; she wants to be
within the TUnion Centre, come what may. Let there be no mistake:
about that. 1 want our leaders to realise that we refuse to be segre-
gated by force from the rest of India with whom we have cast in our lot for the
last century and a half. I am gratified that with regard to the Punjab the
Congress Working Commitiee has taken a momentous decision, and by jmplica~
Jtion perhaps also in regard to Bengal. 1 may tell them that Bengal stands
on an equal if not a better footing. We do not want separatism; we have
always pleaded for oneness and unity. We reluse to be in isolasion.

Mr. President: I am afraid the Honourable Member is going beyond the
scope of a legitimate speech on this subject. There can he no political spee-
ches regarding the constitution for future India. The Honourable Member
should restrict himself to the adiministration of the Government of India. He
has already exhausted his time, and so far as grant by the Central Government
is concerned he has had his say. He can criticise that aspect of the provineial
administration which concerns grants by the Central Gavernment; but so far
as matters outside the administration of the Government of India are concerned.
they are beyond the scope of the Finance Bill.

Pandit Lakshmi Kanta Maitra: I am grateful to the Chair and T accept
these observations without reserve. 1 want to show the relevance of it in
this way, that this Assembly provides money for the Constituent Assembly
which is shaping the destiny of this country. However, I am closing. I
make this final appeal to all that in these criticial times we must work to-,
gether and evolve a constitution in which every community in India will have
its proper and rightful place, and that in such a scheme of things we the

« Hindus of Bengal may not be lost sight of, ignored or sacrificed.

Sir Oowasjee Jehangir (Nominated Non Official): Sir, I had a dream in which
I saw the Honourable Finance Member sitting in an armchair trying to frame
his bl.ldget. He had around him some of his ‘rusted advisers and he asked
them whether it was a fact that large profits were being made by the sale of all
sorts of articles from a pin to » valuable diamond and from shares to industrial
enncerns. They admitted that it was true. ““Well”’, said the Finance Member,
‘‘tax themt.”” ‘“‘But’’, said his advisers, ‘‘we have no precedent to go on; no
such tax exists in England; there may be one in the United States but we know
nothihg about it. We have not even got the Act here.”” Said the Finance
Member, ‘I am the first Indian Finance Member of the Government of India.
I care not for precedents and I care not for advice. I tell you, tax these
wretched fellows and get money out of them. Do not in any way be hampered
by safeguards or by any questions of equity or honesty or justice; tax them’.
And 5o the Bill was framed. Then the Finance Member asked how compaines
are taxed . They %aid they were liable to income-tax and corporation tax.
*‘Double th& corporation {ax’* said he and it was done. Then he asked,
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*‘Is it not a fact that in England individuals are taxed to the extent of 19 shil-
lings and six pence in the pound?”’  ‘‘Yes'’, they said, ‘‘that is a fact’.
“Well”, said he, ‘‘see that the individual in India is taxed 15 annas and s8ix
pies in a rupee at a much lower level than in England. They deserve to be
taxed higher than in England. If England has the notoriety of taxing her
individuals the highest let me have the honour and privilege of texing indivi-
duals in India higher than anybody else in the world.”” And the slab was
changed. Then the Finance Member lectured to his officers on the impro-
priety and the unwisdoin of getting rid of the Excess Profits Tax. They ex-
plained to him the reasons. He said, *“Well, if there is any objection
‘to- the. Excess Profits Tax invent another tax frame a Bill and tax all these
felows, and see that nobody is let off. Even if a company does not make
.anpy profit commensurate with its capital or commensurate with ite earning
capacity,—let them all be taxed. No such idiotic idea as standard profits.
Let every company be taxed whether it earns any money or not.”” And the
Bill was framed. Then the last injunction™to his men was, ‘‘See that my
-successor has no further scope for taxation’’.  Sir, then I awoke to find my-
-gelf listening to the very lucid and well delivered speech of the Finance Mem-
ber. And I began to think. ‘
Sir, this is a Finance Bill and there usually is no limit of time. You
mentioned that this time limit had been agreed to. I was not consulted and
I trurst you aill give me a little latitude.

Sir, I am quite prepared to agree to the dictum that in ordinary times we
should not have deficit budgets. But are we in ordinary times? Is not the
-defence budget swollen? Has any of the war-time extravagances been
-curbed?  Are there not many departments in existence today which would
not have been in existence but for the war? Are these ordinary times? Are
not other countries which had been involved in this war having deficit bud-
‘gets? I say these are extraordinary times. This year which we are dis-
cussing is a reflex of the war and a deficit budget to, a certain extent is juati-
fied. But to my surprise I found that my Honourable friend Dr. Matthai
stood up to defend the budget. He said:

‘It would be detrimental to India’s credit to leave any part of this year’s
‘budget deficit uncovered.”’

T should have thought that my Honourable friend the Railway Member
would be the last Member of Government to stand up and defend this budget.
As you know, Sir, he was part author of what is now well known as the Bom-
'Ba; Plan; and that plan advocated a three thousand crore deficit by the
use of the printing press for what was called an expansionist economy. .Did he
realise that by supporting this budges in its entirety he was 8cing against the
very object which he had advocated at a cost of three thousand ecrores to this
Government?  Some times we had extra direct taxation of about 1} to 2
crores; and many doubted the wisdom of a direct tax of this nature in the
interests of this country,—whether it would not tend 4% harm our industries.
and trade. This year direct taaation was proposed to the extent of 36 crores
and the Honourable Member who put his signature to a report which advo-
cated a deficit of three thousand crores for an expansionist economny hbad
nothing to say against this extraordinary direet taxation which went solidly
against the objects which he had advocated in that report. My Honourable
friend, Dr. Matthai then went a little further and gave an extraordinary argu-
ment. He began to feel that compared with the low rate of interest at
which Government can borrow, the high rate expected by the industrialists is
not justified, and he wondered whether this difference will not be off-set- by
the loss of efficiency, enterprise and initiative shown by private enter-

3w prise. He seems to believe that the difference « ean be computed
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by ad arithmetical calculation. Mr. President, you have had.a great deal
- to do with co;umercial concerns. Dr. Matthai, with whatever experience he bas
had, seems to have forgotten that rompanies that are floated can make a

loss, that companies and industrial concerns can sometimes—for the first six

sOr seven years—not pay a dividend, that companies have to set aside reser-
ves to pay the loss and on many occasions it has heen known that they had
even to depreciate their capital. Dr. Matthai ought to have known all that
when he tried to compare these returns on industrial concerns with the returns
on Government paper, and he was doing no good to Government when he
compared the security of industrial shares with the security in an investment
i? Government paper. Does he believe that there is no difference between
the safety of investment in Government paper, and the safety or risk in in-
vestments in commercial and industrial concerns? If such a comparison can
be made on the floor of the House, how can the credit of Government be
maintained and that by an Honourable Member of Government. He seemY
to forged what risks are run by industrial concerns, by poor investors in in-
dustrial shares, and seems to believe that an arithmetical comparison can be
made on the low rate of interest paid by Government and what he called the
high rate of interest demanded by industrialists. ~ He has done no good to
the credit®of Government, and let me tell him—I am sorry he is not here, and
T regret T have to make these remarks in his absence.

Mr. Ahmed E. H. Jaffer (Bombay Southern Division: Muhammadan
oRural): His spirit is there. .

Sir Cowasjee Jehangir: T hope it is, and he will learn. If he does not, his
spirit will. At any rate, Sir, it is surprising that such a comperison should
have been made on the floor of the House.

And then he went on to say that because there was such a difference, dif-
ference, of 2 to 3 per cent. between the returns of Government paper and
the expected returns on industrial investments, they would seriously have to
consider the question of nationalization. (Interruption). I do not object
to nationalization of industries if it is in the interest of India, but let not my
Honourable friends in season and out of season threaten nationalization which
does the country no good, which lowers the financial credit of India, which
goes on bringing fear and hesitation in the minds of investors. If this sort
of statements. are made in season, and out of season, can you eXpect poor
people, or rich people, to invest in industrial concerns, or to go in for starting
new industries? No, Sir.  Nationalizatioh, let it come, but let not Mema
bers on the Treasury Benches go on crying wolf when they are not in a posi-
tion to carry out their threats. It stops industrialization, it hinders produc-
tion, and deadens all initiative for further production. My Honourable
friend seems to have forgotten the dayvs when industrial concerns were brought

e into existence with preference shares at 7 to 73 per cent. and with such speeches
as we have heard those days will return.  After this Budget was introduced,
confidence was shaken. I.do not say this merely as an arguing point; I say
it with a full sense of responsibility that after the declaration of this Budget
confidence has been shaken. FEven before this confidence was shaken, T
know of an industrial concern which was floated with 5 per cent. preference
shares and the underwriters had to take up 61 lakhs out of 175. That shows
how difficalt it is to raise money even today for industrial concerns. My
Honourable friend, Dr. Matthai, forgot all that.

T know the time is slipping by. I will take the opportunity on the other
Bills to say more on the subject but I much regret that the Tinance Member
himself should have repeated these threats: “‘If industrialists were mnot
prepared’’, he said, ‘‘to help the country, Government will resort to other

methods. 'Is net Russia industrialized? India will also be industrialized.’”

Whati he meant to convey was that if the industrialists in India did not support
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his budget wholeheartedly, he would nationalise Indian industries as in Russia.
That was another threat. I am not here to examine the standards of civili-
zation that prevail in Russia today. India will have to be satistied that the
adoption of Russian economy can be fitted into ‘a political set up of a free de-
mocracy for which we have yearned for so long. I will say no more. The
‘ Honourable the Finance Member has two courses open to him:  Either he
expresses words of encouragement and support to industrial enterprise and
allows industrial enterprise to thrive to supply the many goods %that India
wants or he nationalizes Indian industries. Let him: not believe for a mo-
ment that the agitation against his Budget is propaganda, mere propagandis,
coercion, and blackmail.—These are the words he used. I was sorry to read
‘them in the press; I had not the privilege of listening to him. Let me
tell him in all earnestness that industrialists in India will be prepared to help
«Government in every way, but they will not submit to coercion and to black-
mail. Now, Sir, as time is running fast, I will not take up very: much of
your time except to go through very very sketchily sorue of the proposals.
take the tax and Capitul gains. Before such a tax was ~fevied there ought tor
have been a thorough investigation. We do not know the repercussions of
such legislation. ~We do not know what is the legislation in America. Bub
we do know one thing, that there were certain safeguards in the American
legislation which have been omitted in the Bill presented to this House. In
Amerioa they took good care to see that long-term investments were encour-
aged and short-term speculative ventures were discouraged Is there any-
thing in the Bill in regard to that? As the Bill is coming before the House,
I will not speak more about it except to state that I do think that even if the
Bill is to last even for a short term, there should be a provision that all hold-
ing’s for seven years should be excluded from the scope of this Bill.

Then, Sir, coming to the tax on profits, which is I believe to take the place,
to a certain extent, of the Excess Profits Tax Act, I am in agreement with (Gov-
ernment—if that is their object—to tax war profits. To tax profits such as
would have sccrued under the E.P.T. Act—I do not know why the E.P.T.
Act was not extended—but the great defect in the Bill that we will discuss
is that companies that had made no war profits in the year under consideration
will also have to pay this tax. They would not have had to pay a  rupee
under the E.P.T. But they will have to pay it under this Bill. T say that is

-unfair. Take your proper share of the profits made by companies due to the
reflex of the war. I have no objection but do not mulet companies that are
just coming into existence or still floundering in the mud and tax them further
by teking a little of their profits which are quite incommensurate with their
capital or earning capacity. I would make this suggestion for consideration,
and I do not think it is much to ask that all companies that would not have
been liable to pay E.P.T. in the year 1946-47 if that act had been extended,
should not be liable to pay this tax. That is my contention.

I have nearly finished. Before I come to Super-tax, does the ¢ House
realize that under the original suggestions made by the Honourable the Finance
Member, the taxation on companies in India would have been much higher
than the tax on companies in England. In England it is nine shillings in
the pound. By the original proposals it would have been 93 annas in 16
annas. In England it is 47 per cent. In India it would be, under his pro-

posdals, 57 per cent. T leave it to the House to judge whether it is equitable
and just.

. . Now coming to the slabs under the Finance Bill, the tax will be higher in
Ma. In England sh. 19—6d. in the pound is paid by an'individual whose
income is over £.20,000. Under this Bill the tax on an individual’s. income
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above 1,20,000 is 15 ‘annas and 6 pies in the rupee. How can thm be justi-
fied? 'I l;ave come to the end—I am sorry that I have had to 'leave out. &
great deal I ‘wauted to say. May I add that this tax savours of—may I
call it—vindicfive punishment . . . . . . .

. The Honourable Mr. Liaquat Ali Khan: Which tax?

Sir Cowasjee Jehangir: The slab—vindictive punishment. And may I
add that it does mot appear to be so much sympathy for the poor as jealousy
of the rich. st bilo T

Sardar Surjit Singh Majithia (Punjab: Landholders): The last time while
Was Bpeakinguf)ln the Defence cut,(.l took a good deal of the time of this Honour-
able House in making out one point to which somehow or other neither the
Defence Member nor the Defence Secretary gave any reply. I hope that, now,
he will give me some reply to that point. I have been referring to t:he ol?solete
and unreliable aircraft which the Indian airforce have got. As I said, Sir, the
last time, these Spit 14's, or shall I say Spitfire 14’s are absolutely unreliable
and if I may say so are obsolete. Is it not a fact that the technical people of
the Royal Indian Air Force along with the Royal Air Force definitely gave a
report that these aircraft should all be grounded? That in other words means
that all fiyjng on these aircraft should be stopped immediately. And is it not
a fact that the Air-Officer-Commanding-in-Chief, instead of accepting that
recommendation he put these aircraft on limited flyings? Now, Sir, the effect
of this was that a good many of our budding pilots and also some of our trained
pilots have been killed. I put it to the Defence Secretary, that the person
responsible for these deaths, which is a national loss, should give an answer as to
the reason for his putting these aircraft which were definitely not fit for flying,
for limited flying.

In this case, if the Defence Secretary wants I can give him some technical
details as well. For instance, one of the defects of these—I hope he does not
call them modern aircraft—is that their teeth on the Bevel drive to the magneto.
has been found to be weak. A technical fellow from the Rolls-Royce people
from England inspected this and reported that this was of a faulty construction.
While, Sir, the manufacturers admitted, but our Air Officer- Commanding still
does not think that these aircraft are unserviceable and he risks the lives of our
young men by making them fly these unreliable aircraft. Another thing, and
that is the magneto itself, which is the main part in the running of an engine,
bas been found to pack up a number of times. If he wants another example
I can also tell him that the teeth of the main gear wheel. have also been found -
shearing off very soon. Well, if that is not enough to ground these machines
or to pack them away and give the Royal Indian Air Force some decent machines
to fly, I wonder what else 1s.

There 4s one thing more and that is about the Griffin engines. I have already
Put a question on that point but 1 may mention here that these new engines
which have come all the way from England (and I believe have been paid for by
the Indian Government) when they were opened their crank case was found to
be rusted. I hope that the Indian Government will take vroper action and see
that Indian money whicH has been hard-earned by the Indian people is not
wasted like that. '

Again this reminds me of the Defence Member saying that the Indianisation
of the services now rests with the Member. But I should like to remind him
through the Defence Secretary, because the Member is not present here, that
though he may be very keen (I know he is very keen) on Indianisation his policy
has to be carried out by certain other people. If they do not fully co-operate
with him Indianisation cannot proceed. As an example I know it that in the
Indlg.n Nationalisation Committee, which had some sittings recently, it came .
out in evidence that three services or three parts of the defence services can be
fully nationalised today. Those are the Royal Indian Air Force, the Royal

?



2368 LEGISLATIVE ASSEMBLY [24TH Mar. 1947
Sardar Surjit Singh Majithia ‘ .

Signal C‘orpsual\jnd r.heglndian Med]ical Service. If they can be nationalised today

why should not they be proceeded with rightaway so that the e{tra money .tt.mt

the Indian Defence Department are paying to the British officers"and the British

other ranks may be saved and this money can be utilised elsewhere, where it may

be badly needed?

Another point which I would like to suggest is that an Adviscry Committee
should be formed which should see that Indian personnel are putf, into 'lgey
positions in the General Headquarters. What I mean is that when the British
quit by June 1948 we should be rcady to take over all the positions thq,t they
are going to vacate. I would suggest that the Defence Member along with the
Defence Secretary should see that the following posts should have Indians
appointed to them: if an Indian cannot be appointed to these posts straightaway,
at least a second in command should be put there, so that when the British
"quit they can easily take these posfs over. The posts are: (1) The Training
Directorate, (2) Military Operatious, (3) Military Secretary, (4) Staff Duties
Directorate, (5) The Directors of Warlike equipment, (6) The Brigadiers-General
staff, in the Commands. These are some of the key positions which I consider
it is absolutely necessary that Indians should be put on to them. I know a few
Indians who are qualified to take them over. But T leave it to the Defence
Member’s discretion to appoint at least a second in command who can take over
these posts when the time comes.

Another point which I wanted to make was with reference to the Indian
brigade which is at the moment in Japan and on which a lot of Indian money is
spent. If I“were to give you some figures thev would be very revealing. It is
most astonishing to note that this Indian brigade which is supposed to represent
India in Japan has got one Brigadier who is an Indian. There is of course
nething wrong with that but when I say that there is not a single Indian who
is on the brigade staff of this Indian brigade, not a single Indian who is command-
ing any one of the three battalions in this brigade, it is quite a different matter.
All these posts are held by Britishers. It is they who represent India. Tt is
rather swprising that India which is claiming independence and which claims
that her own nationals should represent India is represented by British officers,
and here we find that the Defence Department cannot find Indians who can fill

these posts. This is another place where I am sure economy can be effected in
the Defence Department.

Another point which I would like to mention j¢ in connection with aircraft. I

would suggest that a Mission should go to England and to America to get hold

. of decent aircraft for the Roval Indian Air Force straightaway. As I have

suggested they can go to England first and if England cannot give us the right

type of aircraft then thev can go to America and get the aircraft from“them. 1

am quite sure that the American Government will surely come to our help and
give us the right type of aircraft needed.

One more point and I have finished and that is with regard to the Indian
National Army. This House has expressed so many fimes that these pfisoners
should be released. I hope that these fellows who have to their credit nothing
more than what some of the present members sitting on the Treasury Benches
have done, though in a slightlv different form, should be released and why
should they be penalised for those very acfs? T know for a fact that the I.C.8S.
are still carrying on in their old way. Whenever a member of the I.*N. A.
applies for a job, although we have been assured on the floor of this House that
there is absolutely no bar and that thev have equal chances with others, the
actual fact is that they are quietly told to go away. They are teld ‘‘You

- haye got no chance: you better go away, because vou'joined $he I. N. A. you
eannot be employed.”’ I hope that necessary action will be taken and these
Indian patriots are given a chance to be useful citizens ¢f India without any
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bar on them for their-having served the Indian National Army. In view of the

i i i i ecessitates at the
shortage of trained personnel in our Defence Services which necessitat
momelgnt, I belﬂieve,pthe keeping of British personnel, I would suggesi:, that aﬁ;{; .
member of the Indian National Army who wants to come back arl;d fluig\ire uﬁl be
Indian Army may be allowed fo do so. That would overcome the culty

the shortage of manpower.

am given to understand that in the Indian Medical Service the recruit-
mexft 80 ffr has been in the proportion of two Britishers to one Indian. In view
of the fact that the British are quitting in fifteen months’ time the position
should now be that the Indian Medical Service should be for .Indlans alone, and
in %he recruitment they should have only Indians. Here agamn 1 would s111gg%st
that the key positions should be filled up by people who are good who are alreadys
in the Indian Medical Service.

There is one point to which I also referred during the cut motion and that is®
the dupligation of certain things in the General Headquarters, for instance the
labour and resettlement. You have already got a Labour Department In the
Government of India. But the Defence Services are running another Depart-
ment, that is, the Resettlement Department which is doing exactly 1§he same
thing which the Labour Department is doing. I see no reason why this money

should not be saved. The Resettlement work should go to the Labour Depart-
ment. :

o The Defence Secretary will bear me out when I say that when & nnit moves
from one place to another it moves on a warrant. This warrant, as you know,
Sir, is a special concession to the Government of India. When a section of the
General Headquarters moves from Delhi to Simla I believe each officer gets three
first class fares which is, if I may say so. about six times the amount that an
officer moving along with a unit is entitled to. This I think is sheer waste gf
money. I hope that in future when the General Headquarters or a part of it
moves from Delhi to Simla, it will be borne in mind that they move on a
warrant and not that each officer gets three first class fares. Probably the
Defence Secretary will come out with the explantion that this is to compensate
them for the disturbance involved in moving from one place to another. That
disturbance is in no way more than the disturbance of an officer in & unit moving
from one place to another. I see no justification why these officers should in
any case get more than what the other officers are getting.

Sir, I have practically finished. The senior officers go on to England for *
short courses. What happens to them over there? They go from this place to
attend a-course which is supposed to be beneficial for India’s Defence Forces.
But as soon as they reach England they attend a two or three davs’ course and
then they, are stuck up over there—I should not like to say why—for a passage
dack. They actually spend probably a month or two months over there in
England, living with their familv or somebody. Here agsin, in view of the
changing circumstances and the changing times in India T hope that in future
it is not the British senior officers who go and attend these courses but it should
be Indtan senior officers who should go and attend these courses, for very soon

India will have these posts filled by Indians. It.is good to start off giving them
training on these lines rightaway.

Another® small part of this is T believe the British Other Ranks. Thev get
special leave, probably are flown over to England to their homes. and that
expense is borne by the Defence Department. This is a very considerable
amount and can easily -be curtailed if not altogethar stopped. bv changing
these personnel, as I said by Indianisation. As soon as our armv, our navv and
our Air Force gets Indian personnel these repatriation trips which cost India <o

much will automatically be stopped and India will save quite a lot of money like
that. Sir, T have ﬁ’nished.
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Sreejut Rohini Kumar Chaudhuri (Assam Valley: Non-Muhammadar) S 'blrl'
I am a small 1nan coming from & small province, Assaim. All the same],?. ir,
feel it my duty to pay my tribute of appreciation to the Honourable the x:leanc:
Member for his financial proposals. I think, Sir, it is the first genumne at;l mpf
in the right direction. By right direction I mean that to impose the bur e)? gs
taxation on those people who are able to bear it and to hghten as rauc
possible the burden on the poorer section of the people. Sir, I do not torgelat
that there is a sharp difference of opinion in the country on his budget proposals
and that difference has also crept into the Select Committee. But I 4m glad to
hear that a workable understanding has been arrived at and the Honourable the
Finance Member has taken the practical step of making the financial proposals
in a manner which will show how the future Finance Ministers have to act,
“nam'ely, to lighten the burden as much as possible on the poorer .segtlon of the
people. I would have been glad if I could have spoken as eulogistically about
*his sympathy for the poor provinces like Assam. Mountain of grievances have
been pent up for a very long time and it will take a long time and it: will be a
tedious tale if I were to tell the House what myv province and my people feel
about Government of India’s lack of sympathy. Lest I should not have enough
time I will just give the headlines of what I want to sayv. If these hea.dhnes are
investigated sympathetically by the Honourable Finance Minister he will l?e able
to remove a good deal of the injustices which have been done to my province.

First of all I will refer to the excise duty on petrol and kerosene, poor grant of
subvention by the Otto Neimeyer Award, the collection of excise duty on uncured
betel nuts in the province of Assam, the failure to distribute any part of the
export duty on tea on production basis, poor grant for post-war reconstruction
work, the opium policy by which the manufacture of opium by the Government
of India is still going on and which has acted very adversely on the prohibition
policy adopted by the province of Assam, the refusal to employ any native of
the province of Assam in the Secretariat, Postal Department, Communrication,
Excise Department and in the Railway Department and the discharge of
Emergency Commissioned Officers in the Military Department belonging to the
province of Assam.

As regards the first point, the entire excise duty which is levied is taken by
the Government of India and not even a small moiety is given to the province.
On this matter, for over a decade European and Indian members coming from

- Assam have spoken year after year. Mr. Hockenhall, in this House from
Assam, Mr. Abdul Matin Chaudhury and the late lamented Nabin Chandra
Bardoloi and Mr. Basanta Kumar Das have repeatedly spoken about it and all
Finance Ministers and Members of Assam, from Sir Abraham Lone, Sir
Muhammad Saadulla and others have repeatedly stated in the Bydget that
great injustice has been done to the province. The Joint Parliamentary Com-
mittee which is known as the Percy Committee had also drawn attention to this
injustice to Assam. Notwithstanding all this, in the Neimeyer award onlv a
sum of Rs. 30 lakhs was given as subvention to Assam. No portion of the petrol
and kerosene excise duty was given to the.province. The provinces Sf Sind,
Orissa and the N.-W. F. P. were given liberal subvention. The N.-W. F. P.
got a crore. In the case of Sind it was more thap a crore. Although more than
three crores is collected from Assam in the shape of excise duty om petrol and
kerosene, not more than 80 lakhs is given to that province as subvention. What-
ever may have happened in the past, there is a popular Government in power
now, consisting of representatives of the major political parties in India. That
being the case, may we not expect that a good portion. at least halt of this
excise duty should be allotted to the province. It may be urged that the pro-
vince of Assam has not heen helping herself and that it has therefore heen
reduced to this predicament. T would in this draw the attention to the speech
delivered by the Finance Minister of Assam in presentimz the budget for the
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next year in course .of which, he had bitterly and poignantly criticised thé
apathy -of the Central Government. In the year 1947-48 the province of Assam
has a deficit of half a crore. The utmost limit of taxation has been reached in
Assam. They -have in order to balance their Budget done away with the |
remission of 50 per cent. of lahd revenue which had to be given before. They
fmposed an agricultural income-tax. Ours is one of the first provinces which
has imposed agricultural income-tax. They have imposed amusement and.
betting taxes, revised the Motor Vehicle Ta;m.mon Act and mt.rod.uced the Motor_
Spirit aud Lubricant Tax. They have also introduced new taxation for the next
year in order to balance the Budget. I repeat that the utmost limit of taxation
hgs been reached in the province and unless the Government of India distri-
butes a little more of the excise duty which they levy the province will be in a
helpless condition. 1t may be said that vast areas of land are lying waste and
because of that reason the province has not been able to stand on her legs. This
is not so. There is not an inch of waste land available in the province and therg
is no room for development in that direction.

I come now to the betel nut tax. It is a small tax. I do not know how the
Government of India can get any substantial amount out of it. My Honourable
friend’s predecessor was good enough to reduce the tax. I had assured the
people in My province now that my Honourable friend is in charge of affairs and
since he had visited Assam and seen the poverty stricken people of Assam I
would secure for them remission from that tax. I must express my disappoint-
Jnent that no remission has been given but there is yet time to make that
declaration. A reduction could easily have been made. Then the excise duty is
levied in a very oppressive manner in our Province. Under tl*e law, as 1
understand it, no tax can be levied on uncured betel-nuts, and I can tell you
that there are no cured betel-nuts in my province. Betel-nuts are not cultivated
on a commercial scale or sold on & commercial scale. Betel-nuts are consumed
by the people themselves. But what do these excise people do? They go to
the locality, count the trees and put an imaginary figure of the betel-nuts.
Whereas 80 cured betel-nuts make one 1b., 40 uncured betel-nuts are taken as
one lb. and tax is levied which is just the double. On the one hand, it is said
that there is no tax on uncured betel-nuts and, on the other hand, instructions
have been issued by the Government of India that 40 uncured betel-nuts will
be taken as one lb. This has been a very oppressive tax on the poor people.
An ordinary peasant cannot offer tea or any other drink when a guest comes
to his house, but he offers betel-nuts. Therefore, this tax on thein is rather
«cruel. In our parts of the country we do not take spices with betel-nuts just as
people do in northern India. There the poor people only take the betel-nut
and the pan leaf and for that, too, they have to pay a_heavy tax. Recently,
I had brought to the notice of the Government »f India the incidence of this tax.
‘What lappens is this. An Excise officer goes there and says that there is so
much betel-nut and therefore so much tax is to be paid. I brought this matter
to the notice of the Superintendent of Excise. What the Government of India
Becretariat has written to me was this that because the peasants could not give
account of the cured betel-nut which they had sold in the previous vear, there-
fore the officer merely by guess had fixed this amount. There was no cured betel-
nut in those villages. How could thev give anv account? So, unnecessarily
this tax was levied. I would suggest that this small tax which is a burden on

the poor’ people should be done awav with now that vou have tapped more
lucrgtive sources of taxation.

T would also suggest, as T said before, that the export duty on tea should
not be entirely swallowed by the Government of Tndia. A part of this dutv
should also be given to the province of Assam. As it is. we do not get anv-
thing out of the tea which is produced there. TPeople who live in other pasts f
India take much better tea than we do. The first qualitv of tea zoes to Enoland
and the secgnd qality goes to other parts of India and we take the verv poor
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quality of tea dusts there, and that is all we get out of it. Then, the labourers
in these tea gardens come from other places and uot one of them belongs to the
province of Assam. So, I say fhat out of this duty which is levied on Tea

- which is produced in Assam, we ought to get a share of it on production basis.
We do not get any share of it at present.. The offices of most of the companies,
are either in England or in Calcutta. So, the income-tax that is levied on tea is
collected either in Bengal or in England. We do not get any share of that
income-tax which is levied on tea. So, I suggest that a share of the export duty
on tea should be given to Assam. If it is distributed amongst the teu growing
proviuces in India, it should be distributed on the production basis just as excise
duty on jute is distributed nowadays. We get very little excise duty on jute
because our production of jute is much smaller than that of Bengal. We did not
#lopt the suicidal policy of substituting jute for rice. So, today fortunately we
are not in such a bad need of rice as the Bengalie are because Bengal has taken
te the cultivation of jute in preference to food crop.

Then, Sir, as regards the grant to the post-war reconstruction department
Government has given us a grant on the basis of population, but it has entirely
forgotten that the brunt of this war had fallen on the province of Assam ‘and
therefore due note ought to have been taken of the damage done to thaf province -~
and the hardship that it had to undergo because a portion of this province was
really the battle-field in 1942 and 1944 as well.

Then; Sir, the most disgraceful item of the budget is the item which has }Jeeno
shown at page 5 of the Demands for Grants. I refere to the Demand for Opium.
There you will see that a large sum of money has been a'lotted for Ghazipur
Opium Factofy, pavment for special cultivation in Malwa, payvment for opium
cultivation in the United Provinces, miscellaneous charges at the ports, Neeinuch
opium factory, costs of police guards, charges in England. ete. qu whose
benefits are you meanufacturing this opium? Are you manuiacturing this opinn:
for consumption by the Indians here? Do you want to carry on consumption of
opium here when. provinces like Assam have adopted a complete policy of opinm
prohibition? They do not take any onium out of the Government Treasury at
all. You are manufacturing opium here so that it may be smuggled and sold in
Assam. Sir, the whole policv of opium prohibition has been made a failure in
Assam for action of Government of India and we are making best efforts to stop
smuggling. We are hearing of the total prohibitioen of liquor, much to the in-
convenience of my friends to my right (meaning the European), but you are
following the policy of producing opium, not for the benefit of India hut for the
benefit of the smugglers, who are making a huge profit out of the opium which
is smuggled from here to Assam. Formerly, the price of opium was Rs. 2 per tola
but now the price of the smuggled opium comes to nearly Rs. 50 per tola. This
is from the official reports. Therefore., thev have started investigation ahd thev
have adopted fresh measures to combat this evil. But thev will not succeed so
long as opium is available in Malwa and the United Provinces and thev cannot
stop it being smuggled to the province of Assam. So. I would humblv suggest
that if your ery of prohibition has really any meaning and if vou are seeious
about it, the first step which a popular government oughit to take is to sacrifice
the revenue which it derives from opium and stop its manufacture altogether in
India. You might sav that opium is not consumed as much bv the people of
India as it is consumed by the people outside India. But vou have no right to
give the supply of this poison to any class of human beings, no matter whe#her
thev belong to India or elsewhere.

I will only repeat what has been said over and over again. Repetition is
necessary. Formerly we were begging and prayving. I do not want to repeat
those, plaintive wails or those piteous appeals for merer. T want to make it clear
to the House that the time has changed. TIf sou want to keep Assam within

[ J
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India, if you want to include Assam in the Union Government or in any peqtml
4pu Government which you are going to have under the new constitution,
-yop must make up your mind today and see that full justice 18 done

to Assam. At this critical juncture in the history of Assam, the reply which the

Finance Member is going to give to the demands of Assam will go a long way to”

shelp Assam to make her decision, whether she should at all agree to come under a
constitution which is framed for the benefit of other parts of India, whether

she should submit to the draining of her entire excise duty from the province for-

the benefit of other parts of India. You have seriously to think ab.out it.
Whether you want to include us in Hindustan or whether you want to include
us in Pakistan, whatever vou want to do with us, you must make up your mind,
whether you belong to the Congress or whether you belong to the Muslim League,
you must make up your mind and tell us what vou are going to do, v.&'het:,hgr yoy
will do justice to Assam, whether you wi'l remove this great financial injustice
which has been perpetrated for vears on the people of Assam and the reply of
the Honourable Finance Member to questions raised by me, will be taken 2
a reply of the whole Government and wi'l go along way in helping our decision

about future action.
Miss Maniben Kara (Nominated Non-Official): ~ Sir, I rise to welcome the

budget together with the taxation proposals contained therein. I consider the-

present blldget as presented by the Honourable the Finance Member as a bold’
budget, it is a budget which definitely indicates a break with the past. It is a
budget which has for the first time been presented before the country with a
sparticular social objective. It is not only a budget to find money from the
public, which has been done year after vear. I who represent the eommon man
in this country. am going to judge the budget from the social objgctives which-
have been so ably expressed by the Honourable the Finance Member himself.
The Finance Member said that he was faced with a deficit of 57 crores and he
was going to fill in this gap keeping in view the social objective which he describ-
ed to be ““to reduce to the maximum extent possible the glaring disparity which
exists today between the income and the standards of life of the wealthv classes
and the vast multitude of poverty stricker: masses and to contribute to the best
of his ability to improve the lot of the common man’’. He also further pointed
out ‘‘that India was a land of glaring contrasts and disparities, and during the
war these have been accentuated by the rich becoming richer and the poor poorer
and that a condition in which the few are able to wield such power over the many
can hardly be regarded as any thing but a negation of the principles of social

justice’’. Sir, I challenge anybody in this House and outside this House whq:

talks in the name of common man to challenge these social objectives with which
the budget has been presented to us. If for nothing else, I would congratulate
the Honourable the Finance Member that he has set forth before the country
these taxation proposals with a view to achieve these social objectives which I
,have once again read before you to refresh the memories of the dissenting mem-
bers of the Select Committee.

Sir, the Honourable the Finance Member has further said taat he was willing,
if he was convinced that the present proposals were going to crush industries, to
reviserhis opinion, - But,, I would ask, Sir, is it not a fact that in the years of
war, money has been minted by the industrialists of this country at the cost of
the poor? Can anybody honestly deny that the rich have become richer at the
cost of thg poor, during this war judging them even by their declared profits,
keeping aside the hidden profits? Can anybody deny the fact that the rich have
beconse richer and the poor, in spite of the scanty dearness allowance giten to
them have reduced their real incomes and their real wages? If that is the case,
and if the budget deficit is to be met, whe should shoulder the burden of taxation,
if not those who have minted money at the cost of the poor? My Honourable-
friend Khan Abdul Ghdni Khan speaking on these budget proposals admitted.
that those only Shou!d shoulder the burden of taxation who can bear it and not
the poor. °
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Sir, I was surprised at the uproar created against the budget proposals in
the Select Committee. I was not surprised that the Federation of Indian
Chambers of Commerce or the leaders of Stock Exchanges should have raised
this uproar against budget proposals. But the present Press Campaign goes .
to show what I have always been saying how big business controls the” press
today. The press is behind big business, and the press is:therefore interested
in running down financial proposals made by the Government which aim at
collecting more taxation from the rich. But what surprised me most was that
press ‘could be so mean as to impute personal motives in the framing of the
budget proposals. I may frankly say that I do not know what was the intentioa
of the Finance Member. I am prepared to judge him from what he has done
atid what he has brought betore the House. I am not interested in the inten-
tions of anybody in this House. I may be alone in expressing my independent
sclitary voice, because I judge all proposals coming on the floor of the House,
from the Congress, or from the Muslim League, or from the European Group,
not from any racial prejudice or prejudice of any political party, but from purely,
what these proposals will doxto the common man of my country. I will not
impute any motives, because I am prepared to accept the words of the Finance -
Member when he says that he drafted these proposals with a social objective.
And as such no Member of this House who claims to represent the common man
«of this country can dare to oppose or dare to say that there should be changes
in the proposals of taxation. I equally welcome the setting up of a commission
of enquiry to find out the profits which the industrialists have made during war.
I congratulate the Finance Member for wanting to appoint a commission. With
due respect to the Finance Department and to all other departments of the
‘Government of India, I am very doubtful about the success of these commis-
-sions. Knowing well as I do, the wire pullers, and the pull of the rich on the
upper class parties who are represented in this House, I doubt how far these
«commissions will be sucecessful. But, Sir, I would want that this Commission
should bring before the public at lesst a few instances of black marketeers, so
that the public may judge the difference between patriotism of these nationalists
and real workers like my type. Sir, the big business shouts in the name of
patriotism and nationalism. Now they are put to test. You, Sir, have a chance.
You occupy the Treasury Benches. You can no more have the pretext of blam-
ing the white skin for anything and everything that happens in our country today.
The English have gone. (An Honourable Member: ‘‘Not yet’.) You are
6ccupying the Treasury Benches, and the English do not interfere in your affairs.
I ask any Member of the Treasury Benches whether the Viceroy has ever vetoed
-what you have wanted to do and then I will blame the Viceroy and not till then.
“You have got every power today to frame the destiny of this country, and rather
than impute motives, T would request you to judge taxation proposals on their
-own merits.

I do not dispute what my friend Sir Cowasjee said. Certainly the present
proposals are going to hamper his private enterprise. Sir, industrialists make
no secret that profit motive is behind all the private enterprise. Any attack on
the percentage of private profit cannot be tolerated by private enterprise. They
have made an admission. I take them for their word and I would like the
Honourable the Finance Member also to take them for their word and know that
-they are not prepared to reduce their profits for the sake of the poor. They are
not prepared, whatever happens to the country, if their profits are reduced.
TReference has been made to the industrialists in England. I was in England
during war time. I have met industrialists as well as the poor man of that
-country. I would request the capitalists of this country to follow in the foot-
steps of those people who have brought voluntary socialism in their country by
falling in line with the march of time in their country. If the Indian capitalist
‘to-day admit their political bankruptcy by refusing to align themselves with the
meeds of the people of this country, I would ask my Honourable friend the Finance

€
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Mentber to accept this challenge and not be blackmailed as he had rightly stated
in the beginning—but go ahead. If private enterprise is not 'going to come
forward to Help the country because they have not the profits as they used to
have before, if they are not going to be as patriotic as they have been saying all
these years, is it not right that the people who call themselves the representatives
of thé common nian, occupying the Treasury Benches, should take things in their
own hands? You should float Government loans for state owned industries, tax
the rich, run industries and go forward. The common men of this country will
co-operate to run these industries. This is the time when the country is going to
judge you. All these years big promises have been given to the people. Now
those promises are put to test.

A reference was also made to my friend Dr. John Matthai that even when he
is a signatory to the Bombay Plan, he supported taxatior proposals.. I was the
person who condemned the Bombay Plan in not less than 200 public meetings
as a plan of the capitalists. But if the same sighatory of the Bombay Plan can
as presented by the Finance Member, I will not allow any prejudice to stand
sit on the Treasury Benches and can have courage to support the Finance Bill
against him. T extend my hand of co-operation even to that signatory if he has
changed. Sir, it is a very poor argument if my friend Sir Cowasjee says that a
man whd signed the Bombay plan yesterday should not support or change his
mind to-day. He forgets that man who progresses is 2 man of the day.

I do not want to say much about the salt tax, because every Group, every
* Party including the European Group had nothing but praise for the abolition
of salt tax. I will give my opinion on this tax because I do not think we can
govern the country without taxation. Money has to be found.to govern the
country. I would be very frank in expressing my reaction as I have always been,
regardless of my being pleasant or unpleasant, without caring for the popularity
or being shouted down. I would say, Sir, that I do not consider that the aboli- -
tion of the salt tax has made much difference in the budget of the common man.
I would have liked this money to be spent for making life happier for the villagers
by giving them a school, or hospital, or better sanitation, etc. I am sure the
Finance Member would have received the blessings of the poorer people more
for such relief than by abolition if the salt tax. I would once again repeat that
I have never feared to talk against the popular current. I kmow that everyone
has praised the abolition of the salt tax. T have given my own view in the
matter and I am sure that many people in their hearts agree with me though-not
with their lips. s
I am not a big economist to be able to judge the various detailed implications
of the E.P.T. and the Business Profits Tax, but 1 am a woman with a very
strong common-sense. And my common-sense tells me that no businessman
and no,industrialist in this country would come forward and tell the Government
““Look here, if you impose E.P.T. you will get much more money than you will
get by Business Profits Tax, so have E.P.T.”’. I have mads it clear that I am
not a business woman. I have not bothered to study the implications of E.P.T.
ar!q .Budget proposals. I know my capitalist friends will geb on their feet and
criticise me by saying ‘She talks of things that she does nct know’. My reply is
that T have plenty of common-sense, and I know that the capitalist, not only of
this country, but of all other countries, will not offer or volunteer to pay more
than they can help. If the E.P.T. would take away something more from their
pockets the Honourable the Finance Member would tske it with both hands.
But' I am sure there is something fishy somewhere in restoration of EPT. 1
tvherefm:e refuse to believe in spite of all the nationalist papers writing big and
long editorials saying that this is a political game, that the budget proposals are
intended to spite the gther Party. I do not agree. With all my respect for you
8ir Cowasjee I do not believe this story. ' .

Sir Cowasjee’ Jehangir: If your attack i i ?
upon me? e your 1s against the papers why come down

[
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'Miss Maniben Kara: It is very interesting to note that the Committec ap-
pointed by the ‘Federation of the Indian Chambers of Commerce ‘‘also shares
the desire of the Honourable the Finance Member to reduce the disparity in the:
distribution of wealth in the country’’—I am quoting their words—and they
went so far as to concede that ‘‘No one can deny ‘the importance and need of
social justice’’,

' [At this stage Mr. President vacated the Chair which was then occupied by
Mr. Deputy President (Khan Mohammad Yamin Khan).]

It is contended nevertheless ‘“That it is not an act of social justice to try and
obtain “all revenues by taxing one section of the community only”’. With all
this sympathy for the common man, and with the Finance Member, this Com-'
mittee does not think it fair that only the rich should be taxed. A look at the
budget will, however, show that more than half the central revenue comes from:
the poor section of the community: Customs, Central Excise, contribution to
thé Railways—all these taxes are ultimately paid by the poor people, and this
amounts to 150 crores of rupees a vear. Who pays all this? Is it not the com-
man man of this country that pays all this? And if more than half the revenue

is {)aid by the common man of this country, how can you say that to tax the rich-
will not be an act of justice?

Since my time is up, Mr. Deputy President, I will say . . . .". . .
Some Honourable Members: Go on, go on. We want to hear you.

Miss Maniben Kara: T also wanted to say that to a very large extent I am
disappointed a#s far as the expenditure side of the Budget is concerned. I do
feel that the Honourable the Finance Member has not gone far enough to achieve
his social objectives. If he had brought forward proposals which, would have
given a practical shape to his social objectives, with which he started his speech,
I would have been very happy. I feel, Sir, that the expenditure on Defence,
which is about 57 per cent. is absolutely uncalled for. After all if we keep:
up this expenditure on Defence, it only amounts to this that it is a preparation
for war. Why do we want this? Are we afraid of any foreign attack, or are we
afraid that there is going to be a war? When people want bread, let us not
waste our money on bullets. Let us produce enough for our people.  The
private enterprise has declared political bankruptey. They say that without
profits they cannot produce. Sir, there has to be greater and greater produc-
tion, because the needs of the people are becoming greater and greater.

. Lastly, the Honourable the Finance Member has said that because of the
constitutional and political insecurity, he cannot have long term plans. I would
say, Sir, who is to be blamed for that? If these two political parties go on
fighting, I give you a warning that the common man of India is not going to
sit and watech and be played by both these parties which are quarrellipg and
fighting. The common man of India will replace all of you, and occupy the
Treasury Benches.

Hajee Chowdhury Mohammad Ismail Khan (Bakarganj cum Faridpur:
Muhammadan Rural): Mr. Deputy President, Sir. In his speech introducing the
Budget, the Honourarble the Finance Member said:

“The proposals that T have placed before this House whether they involve the levy of
fresh or the abandonment of existing taxation are related not to purely financial purposes,
but to certain social objectives, which I am sure the House will agree niust be kept in view

by all those who have the good of the conntless millions of the wvast sub-continent at
heart.”

As duly elected representatives of the people who have, in the words of the
Honourable the Finance Member, ‘‘the good of the countless millions’ of this
country at heart, we should wholeheartedly welcome the Finance Bill. In
doing so, let me add'my voice to the'chorus of congratulations that have been
showered on the first Indian Finance Member. We have had budgets and
Finance Bills in the past but never have we seen a national policy underlying

C
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them. Therefore thf?s,oecasion this year is unique in that for.the first, time - |
‘we Rave,an Indian Finance Member and he has presented a Budget based on
certain defihite social 8bjectives.

Now that the dust and storm which were the first reactions to the Budget
o have, subsided, we can judge the merits of the budget and the consequent taxa--
tion measures in a calmer atmosphere. While on the one hand capitalist ih- «
terests have described the budget as sounding the death knell of private enter-
prise, qthers have hailed it as a poor man’s budget or a socialistic budget,
which has for its object the levelling up of gross inequalities in the sdistri-
bution of wealth. Even its severest critic must admit that the budget and the
*Finance Bill are only ‘an earnest attempt at a more equitable distribution of the
incidence of taxation. : -
One outstanding result of the last war, Sir, has been the glaring inequalities
. that it has created. Whereas on one side there are people who have accumuda-
ted enormous fortunes as a result of the conditions created by the war, there
are, on the other hand, millions who despite the larger volume of employment
and higher wages are still below the subsistence level due to the inflation,
abnormal prices of essential commodities and scarcity of foodgrains and consu-
mer goods. In this state of affairs we must congratulate the Honourable the
¥inance ®* Member for having made a bold and unorthodox attempt to tackle
the economic problems that have been agitating the minds of public men.
The "tradition with framers of budgets and finance bills has been to ignore the
common man, the voiceless millions that form the backbone of this country.
In the present budget and taxation proposals we can see the anxiety and desire
of the Finance Member either to spare or to relieve to some exteut the common
man and pug his hand into the pockets of those that can afford and who would
be none the worse for parting with a little more to the State than what they
would like to do.

Sir, chief among the reliefs to the poor man, as the House is aware, is the
abolition of the salt tax, which I should describe as an epoch making event in
the history of Indian taxation and it is certainly a matter for great congratula-
tion that what has been an unfulfilled and almost universal desire in this
country for a long time has become an accomplished fact in the first budget
that it has been the privilege of the Honourable the Finance Member to
present to this House. The history of the agitation against the salt tax goes
back to over a quarter of a century, when Mr. Gandhi led the salt satyagraha
and sihce then this question has been foremost in the public mind as & measure
-of taxation relief to the poverty-stricken mass of the people of this country. So
at long last the poor man has come to realize that he is not the forgotten entity
that he has been till now in the national economy and that he ean hope that’
his interests will hereafter receiveé their due consideration at the hand of the
Governtnent.

Another relief that the Finance Member has given to the next higher strata
of society, what is called the lower middle classes, in regard to whose income,
exemption from income-tax has been granted up to a limit of Rs. 2,500.
This*is an income ,group which would comprise a considerable bulk
of the population, which has been hit very hard due to the present
day high cost of living. Any tax on this income group would have been
an unjusf levy, which would have been acutely felt by them under present
conditions and I am sure they would be very grateful to the Honourable Member
for this relief, however small. Perhaps, Sir, the Honourable the Finance
Member could not unfortunately do more than what he has done, though of
course there is a large field in which the poor man would have welcomed some,
relief. There are, for instance, commodities like kerosene, matches, betel nut,
ete., in which the vast'multitude of the poverty-stricken masses of this country
are greatly intérested, for they are almost indispensable necessities to the
common man’s dai}y existence. Any relief, however, small, in respect of these
items would shave earned their gratitude..
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Such relief, I am conscious, Sir, would have involved. greater taxation in
other directions and even as the present financial proposals are they have
evoked a storm of protest from the richer classes of society. After all the
. incidence of & just system of taxation must bear Some relation to the capacity
of the taxpayer to pay. Under the present proposals business profits are sub- '
jected to a special income tax when they exceed a certain limit. Professional
and vocational earnings which have been untaxed hitherto have also hereafter
to pay their share due to the public fisc and nobody would take exception to
this. As has been admitted by the Honourable the Finance Member himself
the taxation proposals are designed to achieve a common purpose, viz, to reduce
the glaring and obvious disparities in incomes, and it will be realised, Sir, that
this is the trend of all modern progressive public finance. The ubolition of the
Excess Profits Tax was considered by many as not a very wise move and in
view of the deficit disclosed, its retention would have belped the country’s -
finances to a considerable extent. In view of these considerations there will
be general welcome to the proposals of the Finance Memebr to impose a tax on
busiuess profits, to raise the corporation tax and to apply the maximum super-
tax rate at levels lower than the existing ones and also to levy a capital gains
tax. These proposals are in complete accord with the principles that govern
the persent day taxation structure of all advanced countries. ¢

Sir, today in India the capitalist or the industrialist is not the only target
of taxation. It should be realised that the aim of the major political parties
in India is the abolition of the zamindari system and in pursuance of that’
policy zamindars are being liquidated in provinces and agricultural incoine
is gradually becoming subject to taxation just s income from any other
source. Therefore, Sir, the business man or the capitalist is only one of the .
classes which is asked to contribute to public revenues, because it can afford
to pay.

%iz, I should like to say a word about the Private Accumulations Enquiry
Commission which the Honourable Member has proposed. I welcome the
proposal. It is a notorious fact that tax-evasion or tax-dodging has gone on
unchecked during the period of the war «nd since. Considerable sums of money
made either in the black market or in secret deals in these days of inflation,
scarcity of consumer goods and high prices, have been concealed and the
State’s legitimate share thereon has been denied. I hope the Honourable
Member will make the Commission a strong body, whose labours will prove
useful to the Government and will produce a salutary effect on a class of
unscruptlous businessmen who have thriven most during the war years and"
‘whose continued activity on similar lines will prove a menace to ordered society
in times of peace. . :

Sir, I desire to refer briefly to the matter of grants to the provinces. Com-
ing as I do from a province which of any province in India felt the impact of
the war most, besides having faced simultaneously the ravages of famine, I
submit that Bengal stands on a different footing from any of the other provin-
ces and deserves special consideration in this matter of grants from the Centre.
Other provinces might have accumulated funds for their postwar development
schemes, not having had the misfortune to undergo the sufferings that Bengal
went through.. Therefore if Bengal is to be rehabilitated, she would need a
special grant in aid and I hope she would not be treated on a par with other
provinces more fortunately placed. .

Now, 8ir, I come to the question of sterling balances and post-war indus-
Jrial development. We feel reassured by the TFinance Member’s statement
thet the privations and sufferings which India had undergone during the war
are no less than those of any other country directly affected by the war and with
this in view he would secure a just and equitable settlement of the sterling
balances. May I submit to the Honourable Member that these sterling balances

represent the potential import of capital goods into this eguntry and I hope
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he will see to it that yll grovinces are treated fairly in the matter of the distri .
bution of these capital Bssets. In this connection I would also like to empha-
sise that “in .any industrjal policy that may be adopted by the Government
they should see to it that no lopsided development is permitted to take place,
industries being concentrate® in a few of the more fortunate provinces in pre=,

» ference to others, where the need for such industrial expansion may be equally

reat. . .

& On the question of controls I do not propose to say much, as the question
has been fully debated on & cut motion. But, Bir, I would like to add my, voice
to what has already been said on the subject by emphasising that 1t must be
the earnest endeavour of Government to follow a very judicious policy in the
thatier of either retaining or lifting any of the controls. Government, gas
they have themselves acknowledged, are fully alive to the abuses like blac

-marketing and corruption which are engendered by these controls. In view

. of the sufferings which the mass of people have to undergo on account of theSe
controls, I hope Government will carefully examine all the controls and see that
only thése are retained which are absolutely necessary to ensure g proper distri-
bution at reasonable prices of certain of the most essential commodities. They
should also see to it that in the administration of such controls utmost vigi-
lance is maintained to prevent both corruption and black marketing.

Sir, the question of food is still a matter which demands the utmost care
and attention of the Government of India. I am keenly aware of all that is
being done by way of imports from abroad and increased production ‘at home

ethrough subsidies and grant of agricultural facilities to farmers. But it should
be remembered that so long as there are cash crops which pay better than
foodgrains the farmer’s inclination would be to grow the cash crops, because
besides getting more for his produce, he will be less subject to governmental
control and interference. In the purchase of foodgrains from abroad such
abnormal prices are paid to foreign agriculturists and I would submit to the
Government to see whether it would not be worthwhile to profit the indigenous

- farmers by giving them larger subsidies and thus inducing them to grow more
fooderops.

Finally, Sir, I want briefly to refer to a subject in which my community is
very keenly interested and more particularly the Muslims of my province.
Since the port of Calcutta was declared open for Haj pilgrimage in 1981, the
question which has been agitating the minds of Bengal Muslims is the erection
of a decent pilgrim camp or musafirkhana in Calcutta. This is a long felf
need and the absence of it is the cause of considerable suffering and incon-
venience to the thousands of Haj pilgrims and their relations who hove to come
to Calcutta. The Government of Bengal has recommended the proposal to the
Government of India. Mr. J. A. Rahim who conducted the Special Haj
Enquiry, recommended the implementation of the proposal as soon as possible

. and there is a plar ready which has been drawn up by a well known firm of archi-
tects in Calcutta. The Secpnd Haj Conference consisting of representatives of
the Government of India, members of the Standirg Haj Committee,
and representatives of the three Port Haj Committee and two shipping
compfnies interested in #he Haj traffic which met under the chairmanship
of Dr. N. B. Khare, the then Member in charge, unanimously recommended
that steps should be taken as early as possible to erect a musafirkhana in
Calcutta for Haj pilgrims. The only difficulty in the way seems to be
the question of finance—whether it is the responsibility of the Pro-
vincial Government or the Central Government. May I in this connection
Sir, quote the clear and emphatic words of Dr. Khare, Member for the Com-
monwealth Relations Department. On the 1st March, 1944, in this House
he said: ‘‘Haj pi]gx;xm.age stands quite apart from all other pilgrima;
ges. It is a pilgrimage in which pilgrims go overseas and it is 5 central
subject.”” In view of this statement and in view of the fact that the pilgrim

~amp at Karachi i» maintained by the Government of Tndia, I feel that there
®
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is no doubt as to the responsibility of the Governmg:t ol India for. the pr-.:-
."sion of a Haj pilgrim camp in Calcutta. I am awdre of the proposal of ~e
~Govérnment of India to enlarge and rebuild the pilgrim camp at Karachi, -
need and urgency of which is certainly unquestionable. But may I sub: ...
Sir, that the need for such a camp in Calcutta is as much, if not more, ard 1
hope that there will be no further delay in the matter arid that Government
will take up the work on the pilgrim camps at both places simu'taneously.

Sir, I have come to the end of my speech. It was indeed a pleasure for
me to speak thus-far on a budget and the financial proposals embodying the
aame, which have for the first time in our history the achievement of a certain
measure of social justice. For once a Finance Member has had the courage
to put in practice the Quranic precept (which no one will take exception to)
that weaith should not be allowed to circulate among the wealthy and that it
is a danger to society to allow too large accumulations of wealth in the hands
-of a few individuals. Though the taxation proposals have not done as much
to the poorer masses of the counury as they have a right to expect, yet as the
Honourable Member himself has said in his budget speech, he did not claim
that his ‘‘proposals represent anything more than the first stage of.a policy
of social justice and development which will require vears to bring into full
fruition,”” -1 earnestly hope and pray that it will be the Honourable Mr.
Liaquat Ali Khan's good fortune to hasten that day of fruition and to see this
country’s administration based on that principle of sociai justice which is so
dear to his and our hearts.

Sir, I have done. .

Sri R. Venkatasubba Reddiar (South Arcot cum Chingleput: Non-Muham-
madan Rural): Sir, I congratulate the Honourable the Finance Member for
having decided to abolish the salt tax. But there is one thing which he must
see to. He should see that salt is available to the poor man at cheaper rates.
So far as we in Madras are concerned salt is purchased from the producing
centres by weight but the merchants sell by measure. There is variation
in the different kinds of salts which are produced at different centres. A two.
maund bag in some places contains about 55 to 60 measures and the same bag
in some other places measure 35 to 40 measures. This leads <0 a lot of profit-
éering by merchants and middlemen who deal in salt. The Finance Member
must issue some notification abolishing sale of salt by measure in all places.
. Unless this is done the poor man, for whose benefit the salt tax has been abolish-
ed, would not be able to derive any benefit from it. The merchants and middle-
men who have been already making profits on the sale of salt will even now
make more profits inspite of the abolition of the salt tax. ‘ .

The next point which I would urge on the Honoutable the Finance Member is
this. In his budget speech he laid stress on the fact ¢hat in the Government of
India there is a lot of wasteful expenditure which corild very well be avoided.
He said: '

‘I am aware that there is a feeling in this House that the Central Government expenditure
needs scrutiny in certain respects. I agree that if only for the purpose of copserving -our
resources for development there may be certain directions in which such economy can be
usefully exercised. It may, for instance, be found that some of the establishments of the
‘Government of India are susceptible of reduction.” ¢

Having said this he became very apologetic in the later portion of the same
paragraph, where he has said:

I ghould. however, make it clear that my object in proposing an Economy G i
. N ’ 3 tt:
of this natnre is mot to conduct a retrenchment campaign ig t«!l:e seise inEwhi?:h vtha.: ":x';v efa
sion is ordinarilv andemstoed.” .
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vor My snbmission §s that what the Honourable Member has said in the. earlier

.dnortion of the paragraph is quite correct. He should have taken courage in both

.dgands and sald that he was for retrenchment wherever it was possible and ngeces

tisary. We know that the Government establishment has grown more than fog‘
times. Where there were 500 officers before, the number has become_ 2,000.11'1
the gazetted postss I do not think it can be claimed that the retention of all
these posts is necessary. Is it in the interests of the country to keep all those
persons whose services are not necessary acd go on paying them? It does not
mean that it is & productive industry. The Honourable Dr. Rajendra Prasad
esaid that if you pay a little increased price to the agriculturist for his food-crops,
i means inflation and also increased wages to the labourer. If you go on paying
persons whose services are not necessary, the result will be inflation and ®ot
deflation. I have heard the Leader of the House and elso the Honourable
Member for Industries say ‘“What are you going to do with these people?’’. I
have dn answer. You can create opportunities for all these people. Start new
industries. Nationalise some of these industries so that you can give greater
scope to these intelligent men, whose services can be utilised. Most of the}n are
very intelligent and are capable of running those industries instead of rotting in
Goverpment departments. There is no scope for them to exercise their intelli-
gence in Government service. I want the Honourable the Finence Member to
take courage and not be apologetic in having this Committee appointed at once
to devise ways and means for cutting down expenditure which has grown uiore
than four hundred per cent. since 1939. K

The next item which needs scrutiny as far as expenditure is concerned is
Defence. When T read the explanatory memorandum of the Defence Depart-
ment I find that this year the expenditure is reduced by 50 crores. If you take
into consideration the number of men who have been demobilised, it comes in.
the army to a little over eight lakhs. Besides that in the Air Force and the
Royal Indian Navy persons have been demobbed to an extent beyond which you
sannot go, according to the statement of the Defence Secretary and the Expla-
natory Memorandum. And they also say that you could only reduce it by
demobbing two lakhr of men. Are we to expect that by reducing two lakhs of
men next year you will considerably reduce the expenditure on the defence
services? Surely not. The strength of the Indian army in the beginning of
the budget year will be about nine lakhs and odd and the suin that is required
for expenditure is about 188 crores. If we demob about two lakhs of men I do
not think-it will considerably reduce the amount of defence expenditure. ¥ do
not grudge money. being spent or the defence services but I say thut money
should not be spent on items which are unnecessary. There is a proposal to
purchase—I do not know if it has been completed—three cruisers from the
Britisf Government. I am told that they will cost more than four or five
million pounds. T do not know what their use ig; if they are useful to ‘the British
Government would they be willing to sell them to this Government? That has

_ to be verified. And after all what is the use of these cruisers for India? In
these days of air warfare these cruisers are not going to serve any purpose so far
as our country is concerned. 'These cruisers that will be stationed on the shores
on the three sides of India may not help us very muck and their presence may

not be yseful in preventing air attacks from other countries.

Nothing has been done in our ccuntry to establish scientific rescarch so far as
_profluction of arms is concerned. Every country is spending crores for produe-
ing atom bombs and other destructive weapons and also weapons to counter
them. In this budget we do not find any provision for any of these necessary
researches being made for the benefit of our country. The other day when some

- of us raissd the question of Indian Army Ordnance Officers, the Secretary and

avgjge,Honourab!e'Defence Member emphaticallv stated that it wss not possible
< take them in and there was a proposal to demobsthem and send them away.
‘ut on pag® 19 of the merrlorandum suplied to us it is said: )
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‘ot ouly fas 1L becowne necessary lo increase the length an® of specialised training

and education but questions concerning the comfort and generai wl -being ot .the soldier
have assumed much greater umportauce., The mechamsauon fod ibodernsdtion generally
of the torces has necessitated the provision of much more expensive vehicles, weapons,
amdhunition and equipment of all kinds. As & result, -the Cost of the administrative services
-‘aas increased very considerably in relation to the direct costs of the armed forces. Juring
the year 1947-48 the cost of those services entrusted with the custody and bandling of stores
will "be abnormally heavy owing to -the large accumulations of surplus stocks in charges of
the defence services. This applies particularly to the Indian Army Ordnance Corps and the

Indisn Electrical and Mechanical Engincer Corps.”.

Agsin on page 29 of the same memorandum it is said:

“The Indian Army Ordnance Corps is responsible for the receipt, custody and distri

bution of clothing stores, M. T. vehicles, ammunition, . weapons and other Ordnance
stures required by all the Defence Services. The officers for . the Corps
are drawn from the various armed services and undergo specialised training in the Indian

r

Army Ordnance Corps School.  Other ranks are recruited through the regular army recruit-

ing agencies and given training in the ordinary duties of the Corps in the Training,Centres.
Specialised training is given to selected other ranks at the School.” .

My information is that the officers who have been already sent and who will
be sent away hereafter had their training for six months. They were selected
by the university heads and most of them had undergone Federal Publig Service
Commission examination. They were the best from the universities, and such
men have been asked to go under the pretext that these people will have to make
room for men with military experience. I do not know what charm there is in
trying to keep men with military experience for these posts; I am told that there
is no need for any military training at all for these posts. The officers who are
there—about 930 or so—have had their training and they will serve the saine
purpose as these other officers are serving. Sir, this deserves an explanation
from the Defence Secretary.

‘Then coming to my usual cry about increased prices for foodgrain, I do not
want to say anything more than what bhas already been said. I have repeatedly
stated that an increase of one rupee per maund of paddy means for an individual
every month about six annas and three pies. I said this several times and I am
sorry to say that one of the Honourable Members ridiculed this idea, though
nob here but somewhere else. I do not want to repeat it again but I should like
to impress the economic aspect of that demand. The economi¢ maxim is
that when a thing is wanted and a proper case for its production is made out we
are not entitled to aim at its being provided at a price that will mean the
degradation of the life of those who produce it. We have no right to buy coals
at the price of malnutrition of the miner’s child or potatoes at that of the agricul-
‘tural labourer’s. When the case is pressed to this extent it means the entrench-
ment and acceptance of poverty as a necessary evil, which it is,not. It means
that' coolie labour standards are justifiable. If we have not income eneugh to

- pay a just price it is our standard of life that is wrong. We ought to have
money enough. Then Sir, ahother maxim is th  the secret of successful
industry is to buy your finance cheap and sell your produce dear. Thse Indian
buys his finance dear and sells his produce cheap. S8ir, in Madras a megsure
of rice sells at six annas and six pies; here in Delhi the same quantity sells for
fifteen annas. I do not know why this disparity should be maintained. This
needs an explanation. I do not want to repeat what I have already said on this
question. 1 again commend this for the sympathetic consideration of the
Cabinet as a whole and not of the Food Member only.

So-far as this Grow More Food Campaign is concerned, I have elready stated
some of my experiences, and I should like to state another. The department
said that we can have materials for irrigation. We were asked to apply to the
.Controller of Steel and Iron. I went there with an application for pipes; he
said ‘that the application should come through the Engineer of the FElectrical
Department. I asked him who this Electrical Engineer is to whom I should go.
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[+ was either the Superinfendent or the Assistant Secrebary. §I don’s know
‘what his -designatiin . He said ‘That is not my business to tell you, Wer
5 P are not bhere fo teach you. You go and find out’. If that is the soré
@B M o8 ariswer which I get, L request you jo imagine the sort of reply
whioh a poor man from th® villages will get,
Mr. Beputy*President: The Honourable Member’s time is over. MHe can
finish in ¢ne minute. He was to finish in 15 minutes. He has taken 18 minutes.
Sri.;n. Venkatasubba Reddiar: Sir, I commend to the consideration of the
‘Secretary of the Agricultural Departinent all these matters. Not only the dis-
tribution of manure but also the distribution of seeds musé have special atten-
tion. Either the Department mus$ have special staff and be reorganised or they
should leave it to the ordinarv trade channels. With these words, I resume
‘my seat. .
The Assembly then adjourned till Eleven of the Clock on Tuesday, the 25th
Mareh, 1947,
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